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BEFORE THE NATIONAL GREEN TRIBUNAL

PRINCIPAL BENCH, NEW DELHI

ORIGINAL APPLICATION NO. 1343 of 2024

INTHE MATTER OF:

HARISH YADAV

VERSUS

STATE OF U.P. & ORS.

APPLICANT

.......RESPONDENT(s)

INDEX

S.No.

PARTICULARS

PAGE NO.

INSPECTION REPORT ON BEHALF OF UTTAR
PRADESH POLLUTION CONTROL BOARD IN
COMPLIANCE OF THE ORDER DT. 05.12.2024
PASSED BY THE HON’BLE NATIONAL GREEN
TRIBUNAL

ANNEXURES

COPY OF THE INSPECTION REPORT DT.
18.03.2025 ATTACHED HEREWITH AS
ANNEXURE A-1

COPY OF THE ENVIRONMENT CLEARANCE
DT. 07.10.2013 AND 20.06.2024 ATTACHED
HEREWITH ASANNEXURE A-2(COLLY)

COPY OF THE CTEs DT. 28.01.2015 AND
10.09.2024 ATTACHED HEREWITH AS
ANNEXURE A-3(COLLY)
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S. COPY OF THE CTOs DT. 30.09.2021 AND
21122023 ATTACHED HEREWITH AS
ANNEXURE A-4(COLLY)

6. COPY OF ANALYSIS REPORT ATTACHED
HEREWITH ASANNEXURE A-5

1. COPY OF THE ENVIRONMENT CLEARANCE
DT. 18.05.2015 ATTACHED HEREWITH AS
ANNEXURE A-6

8. COPY OF THE CTE DT. 13.12.2015 ATTACHED
HEREWITH ASANNEXURE A-7

9. COPY OF THE CTO DT. 25.11.2021 ATTACHED
HEREWITH ASANNEXURE A-8

10. |COPY OF THE ANALYSIS REPORT
ATTACHED HEREWITH ASANNEXURE A-9

11. |COPIES OF THE LETTERS DT. 25.03.2025

ATTACHED HEREWITH ASANNEXURE A-10

THROUGH COUNSEL

BHANWAR PAL SINGH JADON
COUNSEL UTTAR PRADESH POLLUTION CONTROL BOARD
EMAIL- bhanwar09jadon@gmail.com

DATE: 27.03.2025
PLACE: GHAZIABAD

Ph: 9639286572
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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL,
PRINCIPAL BENCH, NEW DELHI
ORIGINAL APPLICATION NO.1343 of 2024

IN THE MATTER OF:

HARISH YADAYV «e... APPLICANT
Versus

STATEOFUP.&ORS. e RESPONDENT(s)

INSPECTION REPORT ON BEHALF OF THE UTTAR PRADESH
POLLUTION CONTROL BOARD IN COMPLIANCE TO THE
ORDER DATED _ 05.12.2024PASSED BY THE HON'BLE
NATIONAL GREEN TRIBUNAL, PRINCIPAL BENCH. NEW
DELHI.

I, Vikas Mishraaged about 45 years S/o Shri G.S. Mishra, presently
posted as Regional Officer, Uttar Pradesh Pollution Control Board,

Ghaziabad, do hereby solemnly affirm and state on oath as under:

1. That I, the Deponent, am fully conversant with the facts of the case

and am competent and authorized to swear the present Affidavit. -

2. That I state that the contents of the report have been drafted by my
counsel on my instructions and the contents of the same are true to

my knowledge and nothing material has been concealed therefrom.
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3. That in the present matter, the Applicant has alleged that

Respondent No. 2 i.e. M/s Aggarwal Associates Promoters Ltd., is
developing ‘Aditya World City’ without obtaining mandatory
Environmental Clearance (EC) from SEIAA, U.P., and Consent to
Establish (CTE) or Consent to Operate (CTO) from UPPCB,
violating environmental laws. Further, Respondent No. 2 has
blocked the village’s drainage system, causing sewage
accumulation and waterlogging. Additionally, 400 to 500 trees
have been illegally felled without approval from the District Forest
Officer, and unauthorized groundwater extraction is being carried
out without permission from UPGWA, leading to severe
environmental degradation and blatant non-compliance with

statutory requirements.

. That the above captioned matter was last listed for hearing on

15.12.2024 wherein theHon'bleTribunal directed the respondents to

file their response.

. That in compliance to the aforementioned direction passed by this

Hon'ble Tribunal, inspection of the said site in question ie.
“Integrated  Township ~ Aditya World  City”,  Village-
ShahpurBamheta, Dasna, District Ghaziabad developed by M/s
Aggarwal Associates (Promoters) Ltd, was carried out on
18.03.2025 by the UPPCB officials.

A Copy of the inspection report dt. 18.03.2025 has been annexed
herewith as ANNEXURE A-1.

6. That the observations during the said inspection are as under:-

i. Integrated Township “Aditya World City” is developed by M/s

Aggarwal Associates (Promotors) Limited on the land of
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various Khasra Nos. of village- ShahpurBambheta,
PargnaDasna, Tehsil & District Ghaziabad, Uttar Pradesh.

State Level Environment Impact Assessment Authority
(SEIAA), Uttar Pradesh had issued Environment Clearance
(EC) for integrated Township Project “Aditya World City” at
Khasra No.1619, 1622, 1623, 1625, 1670, 1671/1, 1671/,
1672, 1673, 2292, 22963, 2294, 2295, 2354, 2364, 2365, 2366,
2367, 2368, 2369, 2370, 2371, 2373, 2374, 2375 of village
ShahpurBamheta, PargnaDasna, Tehsil & District Ghaziabad,
Uttar Pradesh on 07.10.2013, which was valid up to 06.10.2020
and thereafter extended the validity of EC dated 07.10.2013 on
12.06.2021 for the period of 3 years i.e. 07.10.2020 to
06.10.2023. That further SEIAA, Uttar Pradesh has issued
revised EC on 20.06.2024.

Copies of Environmental Clearancedt. 07.10.2013 and
20.06.2024 have been annexed herewith as ANNEXURE A-2
(Colly).

That UPPCB had also issued a Consent to Establish (CTE) to
M/s Aggarwal Associates (Promoters) Limited,Integrated
Township “Aditya World City” for developing housing and
commercial project proponent having total plot area 747435
sqm and built-up area 1395596.098sqm on 28.01.2015 which
was valid for 5 years. Further, after obtaining revised EC,
project obtained Consent to Establish (CTE) on 10.09.2024,
which is valid up to 02.09.2029.

Copies of the CTEs dt. 28.01.2015 and 10.09.2024 is have been
annexed herewith as ANNEXURE A-3 (Colly).
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iv. That UPPCB has issued Consent to Operate (CTO Water/Air)

vi.

to M/s Aggarwal Associates (Promoters) Limited,Integrated
Township “Aditya World City” on 30.09.2021, which was
valid till 31.12.2023 and thereafter, revisedCTO was issued on
dated 21.12.2023, which is valid up to 31.12.2028.
Copies of the CTOs dt. 30.09.2021 and 21.12.2023have been
annexed herewith asANNEXURE A-4(COLLY).

That the Project proponent has installed total 3 sewage
treatment plants (STP) having capacity of 2x700 KLD and
1x1000 KLD based on MBBR technology for the treatment of
sewage generated from integrated township.
Photographs of STPs have been annexed with the Inspection
report dt. 18.03.2025 i.e. ANNEXURE A-1.

That during the said inspection, the STPs were found to be
operational. That samples were collected from final outlet of
the said STP’s and deposited in Regional Laboratory, UPPCB,
Ghaziabad for analysis. That as per analysis report of the said
samples, all parameter of STP outlet werefound within
prescribed limit.

A Copy of Analysis reports are being annexed herewith as

ANNEXURE-A-S.

vii. That during the said visit, it was informed by the

representative of the Project Proponent that treated water is
being used in green area as much as possible, however at the
time of inspection it was found that treated water is being

discharged into nearby Dasna drain through pipeline. That
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through the said drain the treated water finally goes into the

Hindonriver.

viii. That it was also observed that the Project Proponent has not
provided any flow metersat inlet/outlet of STP’s and no record

of treated water is being maintained.

7. That further, it is also pertinent to mention here that the applicant
has annexed some photographs of site along with original
application filed before this Hon’bleTribunal. That during the
aforementioned visit, it was observed that photographs attached by
applicant is related to Group Housing Project“Urban Homes”
located at village- ShahpurBamheta, Dasna, Ghaziabad, which is
adjacent to integrated township “Aditya World City”.

8. That in continuation to the above, inspection of Group housing
project “Urban Homes”, Village- ShahpurBamheta, Dasna, District
Ghaziabad was also carried out on 18.03.2025 in presence of
representative of project proponentShri Rahul, STP Incharge at
site.

That the observations during the inspection at the said site are as

under:

1. That“Urban Homes” is developed by M/s Utility Estates Pvt.
Ltd., on the land of various Khasra Nos. of village-
ShahpurBamheta, PargnaDasna, Tehsil &  District
Ghaziabad, Uttar Pradesh.

it. That State Level Environment Impact Assessment Authority
(SEIAA) vide letter no. 201/Parya/
SEAC/2120/2014/AD(Sub) dated 18.05.2015, had issued
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1v.

277

Environment Clearance (EC) for said project,which was
valid for 5 years.

A Copy of EC dated 18.05.2015 has been annexed herewith
as ANNEXURE A-6.

That UPPCB had issued Consent to Establish (CTE) to M/s
Utility Estates Pvt. Ltd. at village ShahpurBamheta, NH-24,
Ghaziabad for integrated project having Total land area-
77,651 sqm and total proposed built-up area 180813.22 sqm
on 13.12.2015 which was valid for 5 years.

Copy of the CTEdt. 13.12.2015 has been annexed herewith
as ANNEXURE A-7.

That the UPPCB has issued Consent to Operate (CTO
Water/Air) to said project at village ShahpurBamheta, NH-
24, Ghaziabad on 25.11.2021, which is valid up to
31.12.2025.

A Copy of CTOdt. 25.11.2021has been annexed herewith
asANNEXURE A-8.

That the Project proponent has installed 1 of sewage
treatment plant (STP) having capacity 1000 KLD based on
MBBR technology for the treatment of sewage generated
from group housing project.

Photographs of STP have been attached within the
Inspection Report dt. 18.03.2025 (ANNEXURE A-1).

That during inspection, the STP was found operational.
Sample wascollected from final outlet of STP’s and

deposited in Regional Laboratory, UPPCB, Ghaziabad
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for analysis.That as per above analysis report, sample of
STP outlet is found within prescribed limit.

A Copy of Analysis report has been annexed herewith as
ANNEXURE A-9.

That during the said visit, it was informed by
representative of Project Proponent that treated water 1s
being used in green area and in dual plumbing system as
much as possible, but no flow meters are installed at inlet
Joutlet of STP and no record of treated water is being

maintained.

At the time of inspection, it was observed that there is
provision of pipeline to discharge effluent into local drain
(village-  ShahpurBamheta), ~ which  was found
disconnected. However, at the time of inspection, no
effluent was found being discharged through pipeline, but
possibility of discharge of effluent through same cannot

be ruled out.

Photograph of the pipeline has been annexed with the
inspection report i.e. ANNEXURE A-1.

That a diesel engine set was found to be installed at the
land outsite the Group Housing Project “Urban Homes”.
That it is to be submitted that the nearby people informed
the UPPCB officials that the said diesel engine set is used

by local farmers for irrigation purpose only.
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Photograph of the said diesel engine set has been
annexed  herewith  the

ANNEXURE A-1.

inspection  report i.e.

9. Therefore,with respect to the aforementioned observations, the

UPPCB officials concluded as under:-

1.

il.

1il.

That the site in question, whose photographs are provided
by applicant in original application, pertains to Group
Housing Society “Urban Homes”, which is developed by
M/s Utility Estates Pvt. Ltd. at village ShahpurBamheta,
NH-24, Ghaziabad.

That at the time of inspection, it was observed that there is a
provision of pipeline to discharge effluent from Group
Housing Project “Urban Homes” into local drain of village-
ShahpurBamheta, which was found disconnected. However,
at the time of inspection, no effluent was found being
discharged through pipeline, but possibility of discharge

effluent through same cannot be ruled out.

That as per analysis report of sample collected from final
outlet of STPs,STPs are found complying with discharge

norms.

That during inspection, water logging is not observed in
nearby area of project as effluent coming from village
Shahpur is being discharged through local drain in dasna

drain.
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10.That it is germane to mention that UPPCB has written a lettersdt.

25.03.2025 to M/s Agarwal Associates Promoters Ltd and M/s
Utility Estates Private Limited. That the said letters statethat during
the inspection conducted at the project site on 18.03.2025, it was
observed that flow meters were not installed at the inlet and outlet
of the Sewage Treatment Plants (STPs), and the relevant records
from the STP logbook were not produced. Consequently, the said
unit was directed to submit a compliance report in accordance with
the conditions stipulated under the Consent to Operate (CTO).
Furthermore, it was specifically instructed that the said compliance
report must be submitted within one week from the date of receipt

of the aforesaid letter.
Copies of the Letters dt. 25.03.2025 have been annexed herewith as

ANNEXURE A-10
That the present affidavit on behalf of the Uttar Pradesh Pollution

control Board, is being submitted before this Hon’ble Tribunal for

kind perusal and consideration.

VERIFICATION:

Verified at Ghaziabad on this the 24 day of March, 2025 that the

contents of above affidavit are true and correct to my knowledge based on

records and information received and believed to be true, no part of it is

false and nothing material has been concealed therefrom.

Aijpad (U.°)

DEPONENT
AT TESTED
I "\ II
K\ ‘i\ g} :j:‘ Tkt 20 MAR 2025
‘:':‘I.,_ \ it TRHY PUSLIT
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Reply/response with respect to Hon’ble NGT order dated 05.12.2024
passed in the matter of Harish YadavVs State of Uttar Pradesh & Ors in
OA No. 1343/2024 (I.A. 615/2024).

1- Background:

The Hon’ble NGT in the said matter passed order on 05.12.2024, ‘the

relevant part of the order is reproduced here in as under: -
.............. The Applicant has submitted that Respondent No. 2-M/s.
Aggarwal Associates Promoters Ltd. is developing integrated township
known as ‘Aditya World City’ on land of various khasra number falling
under the area of Master Plan of Respondent No. 3 Ghaziabad
Development Authority (GDA). The project falls under category 8 (b) in the
Schedule of the Environment Impact Assessment (EIA) Notification dated
14.09.2006 and required Environmental Clearance (EC) from State
Environment Impact Assessment Authority, Uttar Pradesh (SEIAA, U.P.).
The Project Proponent was also required to obtain Consent to Establish
(CTE) and Consent to Operate (CTO) from Uttar Pradesh Pollution
Control Board (UPPCB). Respondent No. 2 has carried out construction
activities without obtaining EC from SEIAA, U.P. and CTE/CTO fiom.
UPPCB and in violation of environmental norms. Respondent No. 2 has
blocked the outlet of effluent and drain water of the village which has led to
accumulation and overflow of sewage besides water logging. Respondent

No. 2 has also cut 400 to 500 trees without obtaining prior permission from
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the Director, District Forest Officer. Respondent No. 2 is extracting large

quantity of groundwater for comstruction activities without obtaining

permission from the Uttar Pradesh Ground Water Authority (UPGWA).

The Applicant made complaints to the concerned authorities but no action

has been taken on the same.... ..........."”

2- Action taken by UPPCB: -

A. In reference to the above order, Inspection of site in question M/s
Aggarwal associates (Promoters) Ltd, “Integrated Township Aditya
World City”, Village- Shahpur Bamheta, Dasna, District Ghaziabad was
carried out on 18.03.2025 in presence of representative of project
proponent Shri B.S. Tomar, Estate Manager, Aditya World City,
Ghaziabad. Main facts are as follows: -

1. Integrated Township “Aditya World City” is developed by M/s
Aggarwal Associates (Promotors) Limited on the land of various
Khasra Nos. of village- Shahpur bamheta, Pargna Dasna, Tehsil &
District Ghaziabad, Uttar Pradesh.

2. State Level Environment Impact Assessment Authority (SEIAA),
Uttar Pradesh had issued Environment Clearance (EC) for integrated
Township Project “Aditya World City”’at Khasra No.1619, 1622,
1623, 1625, 1670, 1671/1, 1671/2, 1672, 1673, 2292, 22963, 2294,
2295, 2354, 2364, 2365, 2366, 2367, 2368, 2369, 2370, 2371, 2373,

2374, 2375 of village Shahpur bamheta, Pargna Dasna, Tehsil &

(v



283
District Ghaziabad, Uttar Pradesh on 07.10.2013, which was valid up

to 06.10.2020 and thereafter extended the validity of EC dated
07.10.2013 on 12.06.2021 for the period of 03 years i.e. 07.10.2020 to
06.10.2023, Copy of same is attached as Annexure-1.

. Further State Level Environment Impact Assessment Authority
(SEIAA), Uttar Pradesh has issued EC on 20.06.2024, Copy of same
is attached as Annexure-2.

. Uttar Pradesh Pollution Control Board had issued Consent to
Establish (CTE) to M/s Aggarwal Associates (Promotors) Limited,
Integrated Township “Aditya World City” at village Shahpur
Bambheta, NH-24, Ghaziabad for developing housing and commercial
project proponent having total built-up area 1395596.098 sqm on
28.01.2015 which was valid for 05 years. Further, after obtaining
revised EC, project obtained Consent to Establish (CTE) on
10.09.2024, which is valid up to 02.09.2029. Copy is attached as
Annexure-3.

. Uttar Pradesh Pollution Control Board has issued Consent to Operate
(CTO Water/Air) to M/s Aggarwal Associates (Promotors) Limited,
Integrated Township “Aditya World City” at village Shahpur
Bamheta, NH-24, Ghaziabad on dated 30.09.2021, which was valid

till 31.12.2023 and thereafter, revised CTO was issued on dated

e
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21.12.2023, which is valid up to 31.12.2028. Copy of same is

attached as Annexure-4.

. Project proponent has installed 03 nos. of sewage treatment plant
(STP) having capacity 2x700 KLD and 1x1000 KLD based on
MBBR technology for the treatment of sewage generated from

integrated township. Photographs of STP’s are as follows-

Uttar Pradesh, India

1ziabad, W

STP 700 KLD, Luxuria estate, Aditya World City

N



abad, Uttar Pradesh lndla

hpur Bambreta, Ghaziabad, Uttar

STP 700 KLD, City apartment, Aditya World City

7. During inspection, the STPs were found operational. Samples were
collected from final outlet of STP’s and deposited in Regional
Laboratory, UPPCB, Ghaziabad for analysis and their results are

tabulated as follow.

S. Location of STP pH BOD | COD | TSS
No. (mg/l) | (mg/1) | (mg/l)
1. | STP 1000 KLD, sector- 3 7.4 20.0 | 132.0 | '76.0

2. | STP 700 KLD, Luxuria estate 7.1 19.0 | 124.0 | 74.0

3. |STP 700 KLD, City| 7.5 220 | 138.0 | 780
apartment

Standard 5.5-9.0 30 250 100

*As per above analysis report, all parameter of STP’s outlet are found

within prescribed limit, Copy of Analysis reports are attached as

Annexure-5. M
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8. During visit, it was informed by representative of PP that treated
water from STP is being used in green area as much as possible,
however at the time of inspection it was found that treated water 1s
being discharged into nearby dasna drain through pipeline.

9. Project proponent has not provided flow meters at inlet /outlet of
STP’s and no record of treated water is being maintained.

B. Further, it is also pertinent to mention that applicant has annexed some
photographs of site along with original application filed before Hon’ble
NGT, Delhi. During visit, it was observed that photographs attached by
applicant is related to Group housing project “Urban Homes” located at
village- Shahpur Bamheta, Dasna, Ghaziabad, which is adjacent to
integrated township “Aditya World City”. In order to verify the facts,
said site was inspected. Main findings are as follows-

1. It was found that there is provision of pipeline from Urban Homgs :
society to discharge effluent into local drain of village- Shahpur
Bamheta, which ultimately meets to Dasna drain. At the time of
inspection, no effluent was found being discharged through
pipeline into local drain.

ii.  As per information provided by nearby people, said diesel engine

set is installed and used by local farmers for irrigation purpose

only. Q"M/
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Photographs taken during site visit is as follows-

.t o s W R
> s Rl .
- > g . e - - §
s ey, S 0PS Map Camera

Ghaziabad, Uttar Pradesh, India

S1on Mo 14 Achan Mome, Shahpur Bagmhieta, Ghasmabad, Uttar Pradesh
2Q1002, indin

Lot 28 6436017 Lang 774860647

V052025 11:52 AM GMT 0530

Pipeline near Group Housing Project Urban Homes

Ghaziabad, Uttar P

Jiwg+9q, Shahpur Bambheta, Ghaziabad, Uttar Pradesh 201002, India
Lat 28.648381° Long 77.489735°

18/03/2025 1148 AM GMT +05:30

Google
g v T

-

adh

Photograph ofagriculture land situated outside urban homes near

local drain

e
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C. In continuation of above, Inspection of Group housing project “Urban
Homes”, Village- Shahpur Bamheta, Dasna, District Ghaziabad was also
carried out on dated 18.03.2025 in presence of representative of project
proponent Shri Rahul, STP Incharge at site. Main facts are as follows: -

1. “Urban Homes” is developed by M/s Utility Estates Pvt. Ltd., on
the land of various Khasra Nos. of village- Shahpur bamheta,
Pargna Dasna, Tehsil & District Ghaziabad, Uttar Pradesh.

2. State Level Environment Impact Assessment Authority
(SEIAA)vide letter no. 201/ Parya/ SEAC/2120/2014/AD(Sub)
dated 18.05.2015, had issued Environment Clearance (EC) for
said project, which was valid for 05 years, copy of same is
annexed as Annexure-6.

3. Uttar Pradesh Pollution Control Board had issued Consent to
Establish (CTE) to M/s Utility Estates Pvt. Ltd. at village
Shahpur Bamheta, NH-24, Ghaziabad for integrated project
having Total land area- 77,651 sqm and total proposed built-up
area 180813.22 sqm on 03.12.2015 which was valid for 05 years.

Copy is attached asAnnexure-7.

i
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4. Uttar Pradesh Pollution Control Board has issued Consent to
Operate (CTO Water/Air) to said project at village Shahpur
Bamheta, NH-24, Ghaziabad on dated 25.11.2021, which is
valid up to 31.12.2025. Copy of same is attached as Annexure-
8.

5. Project proponent has installed 01 no. of sewage treatment plant
(STP) having capacity 1000 KLD based on MBBR technology
for the treatment of sewage generated from group housing

project. Photographs of STP are as follows-

Ghaziabad, Uttar Pradesh, India
- 1t Precos)

STP 1000 KLLD, Urban Homes, Shahpur Bamheta,

Ghaziabad
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6. During inspection, the STP was found operational. Sample was
collected from final outlet of STP’s and deposited in Regional
Laboratory, UPPCB, Ghaziabad for analysis and their results

are tabulated as follows:-

Location of STP | pH | BOD COD | TSS
| (mg/) | (mg/) | (mg/h)

STP 1000 KLD!| 7.1 | 240 |146.0 80.0

Urban Homes |

Standard ‘ 5590 | 30

S.
'No.
1

250 100

|

*Ag per above analysis report, sémple of STP outlet is found

within prescribed limit, Copy of Analysis reports is attached as
Annexure-9.

7. During visit, it was informed by representative of project that
treated water is being used in green area and in dual plumbing
syétem as much as possible, but no flow meters are installed at
inlet /outlet of STP and no record of treated water is being
maintained.

8. At the time of inspection, it was observed that there is provision
of pipeline to discharge effluent into local drain (village-
Shahpur Bamheta), which was found disconnected. However, at
the time of inspection, no effluent was found being discharged
through pipeline, but possibility of discharge of effluent through

same cannot be ruled out.

e
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D. Main observations

1. It was observed that site in question, whose photographs are
provided by applicant in original application, pertains to Group
housing society “Urban Homes”, which is developed by M/s
Utility Estates Pvt. Ltd. at village Shahpur Bamheta, NH-24,
Ghaziabad.

ii. At the time of inspection, it was observed that there is provision of
pipeline to discharge effluent from Group housing project “Urban
Homes” into local drain of village- Shahpur Bamheta, which was
found disconnected. However, at the time of inspection, no
effluent was found being discharged through pipeline, but
possibility of discharge effluent through same cannot be ruled out.

ili.  As per analysis report of sample collected from final outlet of
STPs, STPs are found complying with discharge norms.

iv.  During inspection, water logging is not observed in nearby area of
project as effluent coming from yillage Shahpur s being
discharged through local drain in Dasna drain.

The above report is being submitted kind perusal and necessary action please.

(Anshul Sharma)
Assistant Environmental Engineer

REGIONAL OFFICER
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¢ o COLLY
‘?t?.te'LeVel Environment Impact Assessment Authority, Uttar Pradesls )

Directorate of Environment, U.P.
Dr. Bhim Rao Ambedkar Paryavaran Parisar
Vineet Khand-1, Gomti Nagar, Lacknaw-226 010
. . Phone :91-522-2300 541, Fax :9)-522-2300 543

E-mail : doeuplko@yahoo.com-
Mr. P.S. Chaudhary, Website : www.seiaaup.com
G.M,,
10, New Rajdhani Enclave,

Adjacent to Preet Vihar Metro Station,
Vikas Marg, New Delhi-110092,

Ref. No.L.&.CX/Praya/SEAC60220120D (D) - Date: 0 7-October,2013

Sub:Environmental Clearance for Township Project “Aditya World City” at Village-
il::;hm'H'. Bamheta, NH-24, Ghaziabad, U.P. Ms Aparwal Associated (Promoters) '

Dear Sir,

Please refer to your letter dated 16-05-2013, 15-07-2013, 06-08-2013,23-07-2013 & ~
31-08-?:013 addressed to the Secretary, SEAC, Directorate of Environment Govt. of UP on
the subject as above. Regarding proposed terms of reference a presentation was made by the %
Consultant M/s Grass Root Research & Creation India(P) Ltd, representative of the project

proponents before the: State Level Expert Appraisal Committee meeting dated 31-08-2013
and the committee was given to understand that;-

1. The Proj‘ect proposal falls under category -8b of EIA Notification, 2006 (as amended)

and will be located at Khasra No. 1619, 1622, 1623, 1625, 1670, 1671/1, 1671/2,

1672, 1673, 1674, 1734, 1735, 1736, 1737, 1738, 1739, 1744, 1745, 1746, 1747/1,

174712, 174713, 1747/4, 1748, 1749, 1750, 1751, 1752/1, 1752/2, 1753, 1754, 1755,

1756/1, 175612, 1756/3, 1757, 1757/4, 1757/1, 1759/2, 175911, 1760-1767, 1770-71,

1826-1835, 1836/1,.1836/2, 1837-38, 1839/1, 1839/2,.1839/3, 1840-1843, 1866-1870,

1910-1911, 191271, 191272, 1913-1984, 19971998, 2000-2015, 2016/1, 201672,

20172026, 2027/1, 2027/2, 2028/10, 2028/7, 2028/9, 2028/11, 2028/4, 2028/2,

202971, 2029/3, 2029/4, 2030-2013, 2032/4, 2032/3, 2033/1, 2033/4, 2033/2, 2033/1, |

203471, 2034/2, 2035, 2036/1, 2037-2039, 2040/1, 2040/2, 2040/3, 2041-2050, ]

2051/1, 2051/2, 2052, 2053/1, 2054-2056, 2057/1, 20060-2065, 2248, 2257-2261-

2295, 2354, 2364-2375, Village-Shahpur, Bamheta, NH-24, Ghaziabad, UP. Ms

Agarwal Associated (Promoters) Ltd,

The total project/plot area and proposed built-up area of the project are respectively '

7,47,435.0 mt sq. and 13,95,596.098 mt sq,

The FAR to be achieved are 11,09,386.31 sqm.

Parking facility is proposed for 8630 ECS.

The tota] water requirement is proposed as 5536 KLD & Total Fresh water

requirements is proposed as 3778 KLD from Municipal Corporation.

. The total waste water. generation is proposed as 4,641 KLD to be treated in STP of
5550 KLD capacity.

. Total power requirement is proposed as 32000 KVA to be supplied by PVVNL.

. 10 X 1000 of DG Sets are proposed for power backup.
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iectis 1,73,07% 8 sqr'n'SS Kg/day.
oposed project = & das 32,591
9. Green area of the prop exated is Propose
' enl
10. Quantity of MSW to beg its are 27. .
sed RWHp ter wide.
11. The total 1o of propo be at least 9 M€ _ _
i are proposed (0 raisal Committee
12, All internal roads are p Level Expert App. mmitt
dations of the State ot Assessment Authority inits
Based on the recomme | Environment Impa | Clearance to the project
Meeting held on 31-08-2013 the Stﬂt‘?d[;;"tz grant the ]-jnvironmencf;‘spem_ﬁc conditions:~
M;gtirigt h;l:d O?fi(zi.\?: fr?;lirgz:t:;%n of the following general an I quality and the
subject to the effectiy : ) onmental quali
T Ge;nex;:uctc:ndinon:é that all standards related to &Inbé?tr?:;?:ﬂ}’ complied with.
1. It shall be ensur ibed by the MoEL P pollution
fmi;Sil(]m‘/)efﬂUBnt s;a I:S;r?bizigrﬁ:nszdobjj{ecﬁon certificate from the U P p
2. t shall be ensure

. . ot
control board before start of conszzftlizl:l- work or preparation of land by the projec
3. Tt shall be ¢nsured that no cons

: . e project or the activity

management except for securing the land is started on the proj

without the prior environmental clearance. ) duse. A land use
4.  The prbposgd land use shall be in accord_ance to the grgfzgf :;1: regards,

certificate issued by the competent Authority shall beo the forest depertaent under
3. All trees felling in the project area shall beas pt?nmtted byh 71 Bo obtatedl Tramm i

the prescribed rules. Suitable clearance in this regard sha

Competent Authority, ded
6. Impact of drainage pattern on environment should be provided.

7. Surface hydrology and water regime of the project area within 10 km should be
‘provided,

8. A suitable plan for providing shelter, light and fuel, water anq wasle dfsp0:981 for
construction labour during the construction phase shall be provided along with the
number of proposed workers,

9,

Measures shall be undertaken to recycle and reuse treated effluents for horticulture and -
Plantation. A sujtable Plan for waste

water recycling shall be submitted,
10.  Obtain Proper permission from com

petent authorities regarding enhanced traffic during
and due to construction and operation of project, .

11, Obtain hecessary clearances from the competent Authori

12, Hazardous/inﬂammable/Explosive materials likely to be stored during the construction
and operation phases shall be ag per standard procedyre as prescribed under law,
Necessary clearances in this regards shall be obtained,

13, Solid wastes shall be suitab osed.- A separate gpg isolated
municipal waste collection center should be provided

14, Suitable rainwater harvesti

15.  The emissions and effluents ete.
construction and operation phases should be ace
Necessary plans in this regard shall be submitteq,

16.  Water sprinklers and other dust control measures should be under;

dust generated during the construction and operatjon
regard shall be submitted.

ording to

aken to take care of

phases, Necessary plans jp this

17, Suitable noise abatement measures shall be adopted during the construction gnq
operation phases in order to ensure that the nojse emissions dg hot viplate the
prescribed ambient noise standards, Necessary plans in thig regard shal] e Submitteq

PEie
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S ” -
eparate i |
stock piles shall be maintained f;
or ex

be utilized fo
I preparatj
Sewage effluents shau‘gg ;i gfeen belt.
$

and separately di
effluents, ely disposed. Other

Hazardous/Solid w
! olid
disposed off astes generated durin i
as g construction and operation phases should b
: ]

obtained, Prescribed under
Alt law. Necessary clearances in thi
ernate technolo s regard shall be

cavated top soil and the top soil should

Cparate fro :
effluents shl':ul]‘;m water collection and storage system
not be allowed to mix with domestic

used in ; gies for solid i i
- ch;:;“tﬁgﬁ; Wli)ﬂl expert 0:";:;1? z:tliso};zsals (like vermin-culture etc.) should be
wetland coming i ¢ infringed duri : i
in _“ﬁm urnng construct i
g 1n the project area should be suitabl;l;?uva::atzgfna: 22115::52& A
ed.

Pavements sh
water, . onstructed a : .
pave Fully impermeable paveme S'sto allow infiltration of surface run-off of rain
pl-Win(;ents' around trees shall be as ner shall not be constructed. Construction of
The Green building Gooms on o maiion o ot principles in order t0
uilding Concept su A to [e tree.
part of CII-Godrej GBC, s}I:au big:tsut;d ‘lin Indian Green Building Council, which is 8
C°§ﬂp.hance with the safety pmcedurt:e and followed as f:or as possible.
g:gdmg Code 2005 shall be compulso:il;zg::rzgd guidelings a2 outined in National
YT .
b e usage of Qual flush systems for flush ciste d .
ased fixtures, waterl . ms and explore options to use sensor
Explore Opﬁo;ls fo‘;’l;less ufn(;xals and other water saving techniques.
such as municipal se of dual pipe plumbing for use of water with different qualities
Ensure use ot}‘) supply, recycled water, ground water etc.
xeriscaping, effh measures for red}xcmg water demand for ‘landscaping and using
Make sui tagf)l c1ex}t.1mgauon e_qmpments & controlled watéring systems.
itable provisions for using solar energy as alternative source of energy. Solar

energy application should be incorporated for illumination of common areas, lighting
for solar water heating. Present

fo; gafdens and street .lighting in addition to provision
a et.alled report showing how much percentage of backup power for institution can be
provided through solar energy SO that use and polluting effects of DG sets can be

minimized.
Make sepzf.r.atc provision for segregation, collection, transport and disposal of e-waste.
‘Educate citizens and other stake-holders by putting up hoardings at different places to

create environmental awareness.
Traffic congestion near the entry and exit points from the roads adjoining the proposed
roject site must be avoided. Parking should be fully internalized and no public space

should be utilized.
Prepare and present disaster management plan.

the energy conservation measures confirming ¢

norms finalize by Bureau of Energy efficiency should be prepared inco

and technology, R & U Factors etc.

about building materials B
puilding material in the construction as pet the provision of
t, 2003 (The above

Fly ash should be used as

fly ash notification of September, 1999 and amended s o Augus

condition is applicable only if the project lies within 100 km of Thermal Power
should use low sulphur diesel type

Station). .
The DG sets {0 be used during construction phase | ow
and should conform t0 E.P. rules prescribcd for air and noise emission standarfis. .
Alternate technologies 1o Chlorination (for disinfection of wastc_water) including
Ultra Violet radiation, Ozonation etc. shall be examined and a report

methods like
- tustification for selected technology-

o energy conservation
rporating details

e
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4 clat ey

v

i ttenuation factor
t shall achieve attenu
h belt design along the periphery oflz:rh:sp:’:escribed for residential land use,
The green stan

i oise . ed and covered with
conforming to the ‘dazld:nt(:: emﬁgtnshoul 4 be suitably landscap
The open spaces ins o ‘ cad should be
vegetation of indigenous }‘;./arllgtyg ond the consequent increased traffic

The construction of the buildin

ffected. ) o
- oro oli is not adversely 2 arding seismic
;‘;Shgl?]tdt.he m;lcr;: l}l,!: a::s?;ntg 2;825 to take sufficient safeguards reg
¢ building sho

itivi . cerncd
zone sensitivity, ) {rom aviation department of con

High rise buildings should obtain clearance 1ro .
authority. in the development of small commer
Suitable measures shall be taken to restrain the ercial activities should be
activities or slums in the vicinity of the complex. All comm:

i ial earmarked for the purpose. iety/women/adults
;-:sit?cst:ggt:;sgcama:;?:mcy program for weake'r secnonsldoies;:;i%ed in a formal
(including domestic help) and under privileged children cou
way. ement plan for
The use of Compact Fluorescent lamps shl?ul;idb: enzou;';izd- A management p
the safe disposal of used/damaged CFLs shou be submitted. o —
It shall be ensured that all Street and park lighting Is solar powered. 50% of the
may be provided with dual (solar/electrical) alternatives.

Solar water heater shall be installed to the maxin.xum possible capacity. Plans may be
drawn up accordingly ad submitted with justification.

Treated effluents shall be maximally reused to aim for zero dischax:ge. %erc ever r.xot
possible, a detailed management plan for disposal should be provided with quantities
and quality of waste water.

The treated effluents should normally not be discharged into public sewers with
terminal treatment facilities as

they adversely affect the hydraulic capacity of STP. If
unable, necessary permission from authorities should be taken.

Construction activities including movements of vehicles should be s0

no disturbence is caused to nearby residents,

All necessary statutory clearances should be obtained and submitted before start of any
construction activity and if this condition

is violated the clearance, if and when given,
shall be automatically deemed to have been cancelled. . '
Parking areas should be in accordance with the norms of MOEF, Government of India.
Plans may be drawn up accordingly and submitted,
The location of the STP should be such that it is aw

does not cause problem of odo
a report submitted, ‘

The Environment Management plan should also include the b
activities and the management issues also so that the residen
implementation of the environment management plan.
Detailed plans for safe disposal of STP sludge shall be provided alon
disposal location, quantitative estimates and measures proposed.

Status of the project as on date shall be submitted along with photographs from North,
South, West and East side facing camera and adjoining areas should be provideq.
Specific location along with dimensions with reference. to STP, Parking, Open areas
and Green belt etc. should be provided on the layout plan

- prescribed stack heights ang
regulations and also to the noise standards as prescribed. Details should

d. D be submitteq,
E-Waste Management should be done as per MoEF guidelines.

managed so that

: ay from human habilitation and
r. Odorless technology options should be examined and

reak up costs op various
ts also participate i the

g with ultimate
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. N 5.
Eloctrical Jarhett, N2, Oheaiabad, P, My Asral Aralnted (Promofer) Lid

cetrical waste shoulq )
Environmental Rigk, be segregated and disposed suitably as not to impose
The use of suitab} : .
considered, Y processed plastic waste in the construction of roads should be
Displaced persons shal] be sui

. ¢ suitab ili :
gﬁpet(;?nry for first nid shall be plraclx\rt::cli]:s Hintd o per prosribed norm.

(¢ dispos N
posal am:ﬁgel;ncl}t of used toiletrics items in Hotels should be ensured.

© given complementary to guests, adopling suitable measures.

Ground Water - set stacks should be monitored for CO and HC.
monitored fort, Ownstrenm of Rain Water Harvesting pit nearest to STP should be
sampling, Th acte.nal. contamination. Necessary Hand Pumps should be provided for
The grei;x X elmomtonng is to be done both in pre and post monsoon, seasons.
nor clt shall consist of 50% trees, 25% shrubs and 25% grass as per MoEF

Toiletries items ¢
Diesel generating

A . .
: Se;;lrate electric meter shall be provided to monitor consumption of energy for the
peration of sewage/effluent tredtment in tanks,

An energy audit should be ann i i i
. uall tional phase and

Subfmtted to the authority. y carried out during the operational p

P Toject proponents shall endeavor to obtain ISO; 14001certification. All general and
| §pec1ﬁc con‘dmons mentioned under this environmental clearance should be included

in the. environmental manual to be prepared for the certification purposes and

compliance,

Appropriate safety measures should be made for accidental fire.

Smoke meters should be installed as warning measures for accidental fires.

Project falling with in 10 Km. area of Wild Life Sanctuary is to obtain a clearance

from National Board Wild Life (NBWL) even if the eco- sensitive zone is mot
earmarked. :

b.. Specific Conditions:

Q

1. Provisions of roads across the proposed township shall be made for the purpose of
nearby villagers,

2. Any village facilities/routes, falling within or around the project site, shall not be

obstructed due to construction/operation of the project. An affidavit to this effect
should be submitted by the project proponent to the Authority.

3. Local village bodies around the project site should be duly informed about the project

proposal and environmental clearance granted in the matter.

4. If any of wetlands/ponds exit within the project area as per revenue records, it should

directions”.

. Digging of basement shall be undertaken in consultation with District
Administration/Mining Department in view of structural safety of adjacent buildings.

. Rain water harvesting pits should be calculated on the basis of 50 mm/hour rain
intensity. '

. Sprinkler to be used for curing and quenching during construction phase. No ground
water to be used during construction and operation phase.

. Environmental Corporate Responsibility (ECR) plan along with budgetary provision
amounting to 2% of total project cost shall be submitted (within three month) on need
base assessment study in the study area. Income generating measures which can help

/ be protected and maintained and brought to the notice of forest department/SEIAA for
5
6
7
8

e ey
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- ith the traditiol
. Ma_Lrolest “Aing Wars . istent with
; Iift i of weaker section of society cons
in up-liftmen

L. s old ag
) tivities such 2
can include ac fodder farm,
identified. The program me ment of
:ﬁ?fylz:r‘::s!:ﬁg provisions in nearby areas, develop

6-

ased [P

nal skills of the
e homes, ram
fruit bearing

i individuals shall
i training for in .
jonal training etc. In addition, vocational self employment and jobs.
°'°?'"ds' ‘:;,cnuz: oor section of society can :ak? u: s and income generating
:v:p?r:a'z:n:u;:ct fc-rp community development activitie:

e specified,

Programmers shafl b, . ercial areas. . '
9. Separate parking shall be provided for lown;)gj; znt; :Tal:‘;?ght is to be provided in the
hould be explored in place o .

10. Use of LEDs 5

commeon areas with 50

1. Al internal and perij

ph

b ay be with dual power. ) £ exit
e/:ﬂ(i[rt:;z :;10}1,1111 be minimum 9 m. wide and all entry

th shaped. . . comprise
oo e bell mou senpsmu be raised all around the plant site which shall comp

B

12. The three tier Geen " o that the
% of the total area. The project proponent shall ensur

of not legs than 33
density of trees a.¢ p

+ ot less thay goo ,, The selection of plant

ot less than 2500

in consultation v jth the DFO.

13. Wheg) Wash arr ngemen

14.8TP 1o e cons ructed during construction

S:FP confinmjyg o

Prescribe standardg

Monjton‘ng OF STP to be done weekly il i

16. Provision for 100%
RwH sh 1l be initial}
areas s} 4] pe done ¢

Lis 10 be made at exit point durin,

per ha and rate of survival of plantation Fha{l be
species shall be as per the CPCB guidelines

g construction phase, )
Phase. 100% waste water is to be treated in

Rain Wate, Harvesting in the Project premises shall be made.

y done only from the
nly after Ppermissjon

pits shy] be increased towards open ares.
17. Dediv teq &uest parking at stj) should be Pprovided,

18, Margemen; of manure sha)y be ade

Q1881 k Height should be calculated bageq [
o =

oof top. RWH from green and other open
from cGwa, No. of rain water harvesting

0

i



298

shi b WV, u m -7-
.14, Ghazia

- 24. Post project monitoring for air, water (surface+ ground), Stack (including CO and

HC) Noise of D.G. sets, STP to be carried out as CPCB Guidelines.

25. Adequate Ventilation arrangement for the basement shall be undertaken along with

installation of CO Monitors.

26.The bascment should be constructed in consultation with CGWB to avoid

infringement of water table,

27. An area of 590 m.t. radius around is to be treated as no-development zone as
required/prescribed/identified under law and should be kept as buffer/no activity zone.

The.PmPOSCd site should not be a part of amy no-development zone s
required/prescribed/identified under law.”

28. Arrangement should be made for guard for collection of storm water.

29. Detailed MSW Management plan including collection and transportation is to be
submitted within 03 month.

This Environmental Clearance is subject to ownership of the site by the project

proponents in confirmation with approved Master Plan for Ghaziabad. In case of violation, it
would not be effective and would automatically be stand cancelled.

You are also directed to ensure that the proposed site is not a part of any no-
development zone es required/prescribed/identified under law. In case of violation, this
permission shall automatically deem to be cancelled. Also, in the event of any dispute on
ownership or land use of the proposed site, this clearance shall automatically deemed to be
cancelled.

The project proponent will have to submit approved plans and proposals incorporating
the conditions specified in the Environmental Clearaucé within 03 months of issue. of the
clearance. The SEIAA/MOEF reserves the right to revoke the environmental clearance, if
conditions stipulated are not implemented to the satisfaction of SEIAA/MoEF. SEIAA may
impose additional environmental conditions or modify the existing ones, if necessary.
Necessary statutory clearances should be obtained and submitted before start of any
construction activity. .

These stipulations would be enforced among others under the provisions of Water
(Prevention and Control of Pollution) Act, 1974, the Air (Prevention and Control of Pollution)
Act, 1981, the Environment (Protection) Act, 1986, the Public Liability (Insurance) Act, 1991
and EIA Notification, 2006 including the amendments and rules made thereafter.

This is to request you to take further necessary action in the matter as per provision of
Gazette Notification No. S.0. 1533(E) dated 14.9.2006, as amended and send regular
compliance reports to the anthority as prescribed in the aforesaid notification.

P

(1. S. Yadav)

Member Secretary, SEIAA
NOueernracarsenssssssors ./Praya/SBACIlGOZ/ZOlZfDD(D) Dated: As above

Copy with enclosure for Information and necessary action to:

1. The Principal Secretary, Department of Environmenl, Govt. of Uttar Pradesh
Lucknow. ’

i
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- : sts, Govt.
Dr. P.L. Ahuja Rai,Advisor, IA Division, Ministry of Envuonﬂll)e:;hf‘ Fore
of India, Paryavaran Bhavan, CGO Complex, Lodhi Road, New :

. : tral
. Chief Conservator, Regional Office, Ministry of Environment & Forests, (Cen

Region), Kendriya Bhawan, 5th Floor, Sector-H, Aliganj, Lucknow.

District Magistrate, Ghaziabad. .

The Member Secretary, U.P. Pollution Control Board, PICUP Bhawan, Gomti Nagar,
Luclnow. .

Deputy Director, Regional office, Meerut, Directorate of Environment.

Copy to Web Master/ guard file. /

(O. P. Varma)
Secretary, SEAC/
Director (I/C), Environment
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. State Level Environment Impact Assessment Authority, Uttar Pradesh

———

Directorate of Environment, U,P

w Vineet Khand-1, Gomti Nagar, Lucknow - 226 010
$hel P.S. Chaudhary, Phone :91-522-2300 541, Fax :91-522-2300 543
GM, E-mail: docuplo@yahoo.com
10, New Rajdhani Enclave, Widsez o sctsmp.os
Adjacent to Preet Vihar Metro Station,
Vikas Marg, New Delhl. 110092 -

Ref. No. }) d’ {Parya/SEINA/1602/2020 Date Iz June, 2021

Sub:_ Extension of vaiidlig regarding. Enviranmental Clearance of Integrated Township “Aditya World City”
al'milage-shahpur. Bamhela, Dasna, Disteict- Ghasiabad,, M/s Aganval Associates [Promoters) Ltd..File Neo.
1602/Propasal No. S!MUP[M&S[BSWG[ZOH

Dear Sir,

Please réfer to yout application dated 25-02-2021 & 23-03-2021 addressed to the Chairman/Secretaty,
‘State Leve! Environment Impact Assessment Authority {SEIAA} and Director, Directorate of Environment Govt. of -
UP. Regarding Extension of Environments! Clearance of Integrated Township “Aditya World City” at Village-
Shahpur, Bamheta, Dasna, District- Ghaziabad., M/s Agarwal Associates {Promoters) Ltd.
This is to inform you that the project case was considered in 537st SEAC meeting held on 07-04-2021.
‘Wherein, The committee noted that the environmental clearance for the above proposal was issued by SEIAA,
U.P, vide letter no. 1855/PARYA/SEAC/1602/2012/DD(D) dated 07/10/2013 for plot area 7,47,435 m2 and built
up arca 33,95,596.098 m2. The validity of Environment clearance lstter dated 07/10/2013 expired ‘on
06/10/2020. The project proponent applied for extension of validity on 25/02/2021 as per MoEF&CC notification
no. 5.0. 4254(E) dated 27th November, 2020.
Subsequently, the project case was cons:dered in 472th SEIAA meeting held on 03-06-2021 wherein, —
State Leve] Environment Impact Assessment Authority (SEIAAY agreed with the recommendations of the SEAC to
extend the validity of Environmental Clearance letter dated 07/10/2013 for the period of 03 yearsi.e. 07/10/2020
10 06/10/2023. ,
Rest All the contents mentioned In Environmental Clearance lelter no. 1555/PARYA/SEAC/
1602/2012/0D(D) dated 07/10/2013shall remain same.
Any appeal against this EC shall lie with the National Green Tribunal, if preferred, within a period of 3¢
days as prescribed under Section 16 of the National Green Tribunal Act, 2010,

{Ashish Tiwaﬂ]
Member Secretary, SEIAA

Rel, NOuicoissisnnensosannesnes/ Parya[1602/2020  Dated: As above
Capy for Information and necessary action ta:
1. The Principal Secretary, Environment, U.P, Gavt., Lucknow.
2. Advisor, 1A Division, Ministry of Environment, Forests & Climate Change, Govt. of India, indira
ParyavaranBhawan, JorBagh Road, Aliganj, New Deilil.
Additional Director, Regional Office, Ministry of Emnvironment & Forests, {Central Region),
Kenddiyaghawan, Sth Floor, Sector-H, Aliganj, Lucknows.

The Member Secretary, U.p. Pollutlon Control Board, TC-12V, ParyavaranBhawan, Vibhutikhand,
GomiJ Nagar, Lucknow,

Disteict Magistrate, Ghaziabad, U.P.

Copy for Web Master/Guard file.

3.

Lol

{Ashish Tivsari)
fMember Secratary, SSIAA
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File No: 8873-8330
Government of India

Ministry of Environment, Forest and Climate Change ‘}/ "‘*“}{x--.’_l
(Issued by the State Environment Impact Assessment Authority(SEIAA), ,L\ 5‘}-,]_
UTTAR PRADESH) u

Fde% |

Date 20/06/2024

To,

Shri Prahalad Singh

M/s AGARWAL ASSOCIATES PROMOTERS LIMITED

Village-Shahpur, Bamheta, Pargana-Dasna, Tehsil & district-Ghaziabad, U.P. , Shahpur Bamheta,

GHAZIABAD, UTTAR PRADESH, , 201002

prahalad@agarwalassociatesgroup.com
Subject: Grant of prior Environmental Clearance (EC) to the proposed project under the provision of the EIA
Notification 2006 -regarding Integrated Township Project “Aditya World City”> at Khasra No.- 1619,
1622, 1623, 1625, 1670, 1671/1, 1671/2,1672, 1673, 2292, 2293, 2294, 2295, 2354,2364 , 2365 , 2366 ,
2367, 2368 , 2369 , 2370 , 2371 ,2372, 2373 , 2374 , 2375 , Village Shahpur, Bamheta Ghaziabad, M/s
Agarwal Associates (Promoters) Ltd.

Sir/Madam,

This is in reference to your application submitted to SEIAA vide proposal number
SIA/UP/INFRA2/466358/2024 dated 20/03/2024 for grant of prior Environmental Clearance (EC) to
the proposed project under the provision of the EIA Notification 2006 and as amended thereof.

2. The particulars of the proposal are as below :

(i) EC Identification No. EC24B3812UP5485066N
(ii) File No. 8873-8330

(iii) Clearance Type Fresh EC

(iv) Category Bl

(v) Project/Activity Included Schedule No.

(vii) Name of Project

(viii) Name of Company/Organization

(ix) Location of Project (District, State)
(x) Issuing Authority
(xi) Applicability of General Conditions as per

SIA/UP/INFRA2/466358/2024

8(b) Townships/ Area Development Projects /
Rehabilitation Centres

Proposed Integrated Township Project ** Aditya
World City’’ at village Shahpur, Bamheta
Ghaziabad (U.P.) by M/s Agarwal Associates
(Promoters) Ltd.

AGARWAL ASSOCIATES PROMOTERS
LIMITED

GHAZIABAD, UTTAR PRADESH

SEIAA

No

Page 1 of 18
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EIA Notification, 2006

3. In view of the particulars given in the Para 1 above, the project proposal interalia including Form-2(Part A, B and C)/
EIA & EMP Reports were submitted to the SEAC for appraisal under the provision of EIA notification 2006 and its
subsequent amendments.

4. The above-mentioned proposal has been considered by SEAC in its meeting held on 17-05-2024. The minutes of the
meeting and all the project documents are available on PARIVESH portal which can be accessed from the PARIVESH
portal by scanning the QR Code above.

5. Details of the minerals to be mined along with production capacity and the brief on the salient features of the project as
submitted by the project proponent in Form 1 (Part A and B) in the reports and as presented during SEAC meeting are
annexed to this EC as Annexure (2).

6. The SEAC, in its meeting held on 17-05-2024, based on information submitted viz: Form 1 (Part A, B and C),
EIA/EMP report etc & clarifications provided by the project proponent and after detailed deliberations on all technical
aspects and public hearing issues and compliance thereto furnished by the Project Proponent, recommended the proposal
for grant of Environment Clearance under the provision of EIA Notification, 2006 and as amended thereof subject to
stipulation of Specific and Standard EC conditions as given in Annexure (1).

7. The SEIAA in its meeting held on 06-06-2024 has examined the proposal in accordance with the provisions contained
in the Environment Impact Assessment (EIA) Notification, 2006 & further amendments thereto in its meeting dated 11-
03-2024 and based on the recommendations of the SEAC hereby accords Environment Clearance for the instant proposal
to Shri Prahalad Singh under the provisions of EIA Notification, 2006 and as amended thereof subject to compliance of
the Specific conditions as given in Annexure (1)

8. The SEIAA reserves the right to stipulate additional conditions, if found necessary. ;

9. The Environmental Clearance to the aforementioned project is under provisions of EIA Notification, 2006. It does not
tantamount to approvals/consent/permissions etc. required to be obtained under any other Act/Rule/regulation. The Project
Proponent is under obligation to obtain approvals /clearances under any other Acts/ Regulations or Statutes, as applicable,
to the project.

10. The PP is under obligation to implement commitments made in the Environment Management Plan, which forms part
of this EC.

11. General Instructions:

a) The project proponent shall prominently advertise it at least in two local newspapers of the District or State, of which
one shall be in the vernacular language within seven days indicating that the project has been accorded environment
clearance and the details of SEIAA website where it is displayed.

b) The copies of the environmental clearance shall be submitted by the project proponents to the Heads of local bodies,
Panchayats and Municipal Bodies in addition to the relevant offices of the Government who in turn must display the same
for 30 days from the date of receipt.

¢) The project proponent shall have a well laid down environmental policy duly approved by the Board of Directors (in
case of Company) or competent authority, duly prescribing standard operating procedures to have proper checks and
balances and to bring into focus any infringements/deviation/violation of the environmental / forest / wildlife norms /
conditions.

d) Action plan for implementing EMP and environmental conditions along with responsibility matrix of the project
proponent (during construction phase) and authorized entity mandated with compliance of conditions (during operational
phase) shall be prepared. The year wise funds earmarked for environmental protection measures shall be kept in separate
account and not to be diverted for any other purpose. Six monthly progress of implementation of action plan shall be
reported to the Ministry/Regional Office along with the Six-Monthly Compliance Report.

e) Concealing factual data or submission of false/fabricated data may result in revocation of this environmental clearance
and attract action under the provisions of Environment (Protection) Act, 1986.

f) The project proponent shall also ensure that the proposed site is not a part of any no-development zone as
required/prescribed/identified under law. In case of violation, this permission shall automatically deem to be cancelled.
Also, in the event of any dispute on ownership or land use of the proposed site, this clearance shall automatically deem to
be cancelled.

¢) Any appeal against this EC shall lie with the National Green. Tribunal, if preferred, within a period of 30 days as
prescribed under Section 16 of the National Green Tribunal Act, 2010.

h) The SEIAA reserves the right to revoke the environmental clearance, if conditions stipulated are not implemented to the
satisfaction of SEIAA. SEIAA may impose additional environmental conditions or modify the existing ones, if necessary.
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12 This issues with the approval of the Competent Authority.

Annexure 1
Specific EC Conditions for (Townships/ Area Development Projects / Rehabilitation Centres)

1. Environmental Attributes

S. Neo EC Conditions

1. Since this is Township and Area Development project in which area for different purposes has
been allotted, separate Environmental Clearance shall be taken for Group housing & commercial
development including health centre etc. having built-up area more than 20,000 sqm as per the
provision of EIA Notification 2006 (as amended).

2. Project proponent is advised to explore the possibility and getting the cement in a closed
container rather through the plastic bag to prevent dust emissions at the time of loading/unloading.
3. Project proponent should ensure that there will be no use of “Single use of Plastic” (SuP).

4. In compliance to Hon’ble Supreme Court order dated 13/01/2020 in IA no. 158128/2019 and
158129/2019 in Writ petition no. 13029/1985 (MC Mehta Vs. Gol and others) anti-smog guns shall
be installed to reduce dust during excavation.

5. The project proponent will comply the use of fuel for backup power as per guidelines issued by
CPCB from time to time.

6. The project proponent will ensure that there is no mismatch/deviation between the project
proposal submitted to SEIAA for environmental clearance and maps/drawings were approved by
concerned development authority. In case of any mismatch/deviation, amended environmental
clearance will be obtained by project proponent. In case of failure, the granted environmental
clearance shall automatically deem to be cancelled.

7. The project proponent shall ensure that the project site does not attract/infringe any buffer zone,
wetland zone etc. of no activity identified/declared under law.

8. Criteria/ norms provided by competent Authority regarding the seismic zone are followed for
construction work. Provision of alarm system, to timely notify the residents, in case of occurrence
11 of earthquake/other natural disasters/fire should be provided. A well defined evacuation plan should
also be prepared and regular mock drills should be arranged for the residents. Rise of stairs should
be constructed in a way, so that it should provide smooth movement.

9. The project proponent should develop green belt in the said project as per the plan submitted and
also follow the guidelines of CPCB/Development authority for green belt as per the norms. The
project proponent will prepare working plan of plantation/green belt development showing type of.
plant species and their spacing in consultation with subject expert/ forest department and submit to
the forest department and concerned regulatory authority and ensure their survival and
sustainability.

10. The proponent should provide electric vehicle charging facility as per the requirements at
ground level and allocate the safe and suitable place in the premises for the same.

11. Project proponent should invest the CSR amount as per the proposal and submit the compliance
report regularly to the concerned authority/Directorate of environment.

12. Proponent shall provide the dual pipeline network in the project for utilization of treated water
of STP for different purposes and also provide the monitoring mechanism for the same. STP treated
water not to be discharged outside the premises without the permission of the concerned authority.
13. The project proponent will ensure full exploitation of potential of rain water harvesting for
storage and recharging and also treated wastewater in order to reduce the withdrawal of fresh water
and accordingly use the three sources of water supply namely stored rain water, treated wastewater
and the fresh water. The project proponent shall also provide a flow measuring device along with
flow integrator for monitoring the various sources of water supply namely fresh water, treated waste
water and stored harvested rain water.
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S. No EC Conditions

14. The project proponent will ensure the quality of construction water as per standards and
specifications of relevant codes in order to prevent possible corrosion in concrete, reinforcements
and other structural components in order to avoid adverse social and environmental impacts.

15. The project proponent will ensure exploitation of maximum possible potential of solar energy
generation in the proposed project area and prefer to use it instead of conventional electricity in
order to reduce the Green House Gas Emission causing climate change.

16. The project proponent will make necessary arrangement to get Structural auditing conducted by
an expert institution once in 05 years during life span of the building to ensure safe life of the
residents and prevent environmental and social hazards.

17. The project proponent shall plan for storm water management drained with appropriate slope
and length so that the flood water could get a passage to release in a short span of time.

1- The project proponent shall submit the details of STP like no. of modules etc.

2- The project proponent shall ensure to plant broad leaf trees of local and indigenous species and
their maintenance. The CPCB guidelines in this regard shall be followed.

3- The project proponent shall submit within the next 3 months the details on quantification of year
wise CER activities along with cost and other details. The CER activities should be related to
mitigation of Environmental Pollution and awareness for the same like water harvesting pits and
carbon sequestration parks / designed ecosystems .At least one school in the vicinity of project area
should be provided with rooftop solar plant, toilets in public place or in school of nearby villages |
and if there is a girl’s school then girls toilet properly equipped with overhead water tank should be
constructed. Name of the school adopted for installation of roof top solar plant should be displayed
on the website of project proponent and should also be submitted to SEIAA.

4- The project proponent shall submit within the next 3 months the details of estimated construction
waste generated during the construction period and its management plan.

5- The project proponent shall submit within the next 3 months the details of segregation plan of
MSW.

6- The project proponent shall ensure that waste water is properly treated in STP and treated water
should be reused for gardening flushing system and washing etc. For reuse of water for irrigation
sprinkler and drip irrigation system shall be installed and maintained for proper function. Part of the
treated sewage, if discharged to sewer line, shall meet the prescribed standards for the discharge and
1.2 shall be done with necessary permissions from concerned authorities.

7- Under any circumstances untreated sewage shall not be discharged to municipal sewer line or any
nearby water body.

8- The project proponent will ensure that proper dust control arrangements are made during
construction and proper display board is installed at the site to inform the public the steps taken to
control air pollution as per air act 1981 (as amended) and the Construction and Demolition Waste
Management Rules, CAQM guidelines.

9- A certificate from Forest Department shall be obtained that no forest land is involved and if
forest land is involved the project proponent shall obtain forest clearance and permission of Central
and State Government as per the provisions of Van Sanrakshan evam Samvardhan Adhiniyam,2023
and submit before the start of work.

10- If the proposed project is situated in notified area of ground water extraction, where creation of
new wells for ground water extraction is not allowed, requirement of fresh water shall be met from
alternate water sources other than ground water or legally valid source and permission from the
competent authority shall be obtained to use it.

11- Provision for charging of electric vehicles as per the guidelines of Gol / GoUP should be
submitted within the next 3 months.

12- PP should display EC granted to them on their website. 6-monthly compliance report should be
displayed on their website and to be given every six month to residents / occupants of the building.
13- EC is granted with the condition that EC is valid only for the building plan which has been
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S. No EC Conditions

submitted by PP for seeking EC. In case approved building plan is different from the one submitted
for seeking EC then this EC will stand null and void.

14- In compliance to Hon’ble Supreme Court order dated 13/01/2020 in IA no. 158128/2019 and
158129/2019 in Writ petition no. 13029/1985 (MC Mehta Vs GOI and others) anti-smog guns shall
be installed to reduce dust during excavation.

15- DG sets shall be gas based and Guidelines issued by CAAQMS for NCR region regarding the
use of DG sets during construction and operational phase should be followed.

16- The project proponent shall install organic bio converter.

17- Project Proponent shall submit the Six-monthly Compliance on the Environment
Clearance condition prescribed in the Prior Environment Clearance letter as per MoEF&TC
OM F.no- 1AS-22/01/2022-1A-111 (E-172624) Dated 14-06-2022.

18- The effluent from STP after tertiary treatment shall be subjected to ozonation to avoid foul
smell.

19- The project proponent shall submit within the next 3 months the details of solar power plans for |
solar electrification beyond 10% within the project.

20- The Bio Medical Waste shall be disposed in nearest CBWTF as per the govt issued guidelines
in this regard.

Standard EC Conditions for (Townships/ Area Development Projects / Rehabilitation Centres)

1. Statutory Compliance

S. No EC Conditions

The project proponent shall obtain all necessary clearance/ permission from all relevant agencies
1.1 including town planning authority before commencement of work. All the construction shall be
done in accordance with the local building byelaws.

The approval of the Competent Authority shall be obtained for structural safety of buildings due. o
1.2 earthquakes, adequacy of firefighting equipment etc. as per National Building Code . mcludmg
protection measures from lightening etc.

The project proponent shall obtain forest clearance under the provisions of Forest (Conservation)

4 Act, 1980, in case of the diversion of forest land for non-forest purpose involved in the project.

1.4 The project proponent shall obtain clearance from the National Board for Wildlife, if applicable.

The project proponent shall obtain Consent to Establish / Operate under the provisions of Air
15 (Prevention & Control of Pollution) Act, 1981 and the Water (Prevention & Control of Pollution)
Act, 1974 from the concerned State Pollution Control Board/ Committee.

The project proponent shall obtain the necessary permission for drawl of ground water / surface

1.6 . . .
water required for the project from the competent authority.
17 A certificate of adequacy of available power from the agency supplying power to the project along
’ with the load allowed for the project should be obtained.
1.8 All other statutory clearances such as the approvals for storage of diesel from Chief Controller of

Explosives, Fire Department, Civil Aviation Department shall be obtained, as applicable, by project
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S. No EC Conditions

1
|

proponents from the respective competent authorities.

The provisions of the Solid Waste Management Rules, 2016, e-Waste (Management) Rules, 20196,

1.
o and the Plastics Waste Management Rules, 2016, shall be followed.

The project proponent shall follow the ECBC/ECBC-R prescribed by Bureau of Energy Efficiency,

1.10 : .
Ministry of Power strictly.

2. Air Quality Monitoring And Preservation

S. No EC Conditions

Notification GSR 94(E) dated 25.01.2018 of MoEF&CC regarding Mandatory Implementation of
21 Dust Mitigation Measures for Construction and Demolition Activities for projects requiring
Environmental Clearance shall be complied with.

A management plan shall be drawn up and implemented to contain the current exceedance in

2.2 . . : .
ambient air quality at the site.

v The project proponent shall install system to carryout Ambient Air Quality monitoring for
23 common/criterion parameters relevant to the main pollutants released (e.g. PM10 and PM2.5)
covering upwind and downwind directions during the construction period.

Diesel power generating sets proposed as source of backup power should be of enclosed type and
conform to rules made under the Environment (Protection) Act, 1986. The height of stack of DG
24 sets should be equal to the height needed for the combined capacity of all proposed DG sets. Use of
low sulphur diesel. The location of the DG sets may be decided with in consultation with State
Pollution Control Board.

Construction site shall be adequately barricaded before the construction begins. Dust, smoke &
other air pollution prevention measures shall be provided for the building as well as the site. These
measures shall include screens for the building under construction, continuous dust/ wind breaking

2. . - . . .

S walls all around the site (at least 3-meter height). Plastic/tarpaulin sheet covers shall be provided for
vehicles bringing in sand, cement, murram and other construction materials prone to causing dust
pollution at the site as well as taking out debris from the site.

26 Sand, murram, loose soil, cement, stored on site shall be covered adequately so as to prevent dust

) pollution.

2.7 Wet jet shall be provided for grinding and stone cutting.

2.8 Unpaved surfaces and loose soil shall be adequately sprinkled with water to suppress dust.

All construction and demolition debris shall be stored at the site (and not dumped on the roads or
open spaces outside) before they are properly disposed. All demolition and construction waste shall

29 .. . o
be managed as per the provisions of the Construction and Demolition Waste Management Rules
2016. !

|

2.10 The diesel generator sets to be used during construction phase shall be low sulphur diesel type and
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S. No EC Conditions

shall conform to Environmental (Protection) prescribed for air and noise emission standards.

The gaseous emissions from DG set shall be dispersed through adequate stack height as per CPCB

311 standards. Acoustic enclosure shall be provided to the DG sets to mitigate the noise pollution. Low
h sulphur diesel shall be used. The location of the DG set and exhaust pipe height shall be as per the

provisions of the Central Pollution Control Board (CPCB) norms. ’

212 For indoor air quality the ventilation provisions as per National Building Code of India.

3. Water Quality Monitoring And Preservation

S. Ne EC Conditions

The natural drain system should be maintained for ensuring unrestricted flow of water. No
construction shall be allowed to obstruct the natural drainage through the site, on wetland and water

31 . . . . :
bodies. Check dams, bio-swales, landscape, and other sustainable urban drainage systems (SUDS)
are allowed for maintaining the drainage pattern and to harvest rain water.

Buildings shall be designed to follow the natural topography as much as possible. Minimum cutting

3.2 .
and filling should be done.

33 Total fresh water use shall not exceed the proposed requirement as provided in the project details..

The quantity of fresh water usage, water recycling and rainwater harvesting shall be measured and
34 recorded to monitor the water balance as projected by the project proponent. The record shall be
submitted to the Regional Office, MoEF&CC along with six monthly Monitoring reports.

A certificate shall be obtained from the local body supplying water, specifying the total annual
water availability with the local authority, the quantity of water already committed, the quantity of
3.5 water allotted to the project under consideration and the balance water available. This should. be
specified separately for ground water and surface water sources, ensuring that there is no impact on
other users. ' '

‘ At least 20% of the open spaces as required by the local building bye-laws shall be pervious. Use o,f
3.6 Grass pavers, paver blocks with at least 50% opening, landscape etc. would be chside'red as
pervious surface. :

Installation of dual pipe plumbing for supplying fresh water for drinking, cooking and bathihg etc
3.7 and other for supply of recycled water for flushing, landscape irrigation, car washing, thermal
cooling, conditioning etc. shall be done.

Use of water saving devices/fixtures (viz. low flow flushing systems; use of low flow faucets tap

3.8 . ) . g
aerators etc) for water conservation shall be incorporated in the building plan.
Separation of grey and black water should be done by the use of dual plumbing system. In case of
3.9 single stack system separate recirculation lines for flushing by giving dual plumbing system be
done.
3.10 Water demand during construction should be reduced by use of pre-mixed concrete, curing agents
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S. No EC Conditions I

and other best practices referred.

The local bye-law provisions on rain water harvesting should be followed. If local bye-law
311 provision is not available, adequate provision for storage and recharge should be followed as per: the
Ministry of Urban Development Model Building Byelaws, 2016. Rain water harvesting recharge
pits/storage tanks shall be provided for ground water recharging as per the CGWB norms.

A rain water harvesting plan needs to be designed where the recharge bores of minimum one
recharge bore per 5,000 square meters of built up area and storage capacity of minimum one day of
3.12 total fresh water requirement shall be provided. In areas where ground water recharge is not
feasible, the rain water should be harvested and stored for reuse. The ground water shall not be
withdrawn without approval from the Competent Authority.

3.13 All recharge should be limited to shallow aquifer.

3.14 No ground water shall be used during construction phase of the project.

Any ground water dewatering should be properly managed and shall conform to the approvals and
3.15 the guidelines of the CGWA in the matter. Formal approval shall be taken from the CGWA for any
ground water abstraction or dewatering.

The quéntity of fresh water usage, water recycling and rainwater harvesting shall be measured and
3.36 recorded to monitor the water balance as projected by the project proponent. The record shall be
submitted to the Regional Office, MOEF&CC along with six monthly Monitoring reports.

Sewage shall be treated in the STP with tertiary treatment. The treated effluent from STP shall be
3.17 recycled/re-used for flushing, AC make up water and gardening. As proposed, no treated water shall
be disposed in to municipal drain. l

3.18 No sewage or untreated effluent water would be discharged through storm water drains.

Onsite sewage treatment of capacity of treating 100% waste water to be installed. The installation of |
the Sewage Treatment Plant (STP) shall be certified by an independent expert and a report in this
regard shall be submitted to the Ministry before the project is commissioned for operation. Treated

3.19 L g h
waste water shall be reused on site for landscape, flushing, cooling tower, and other end-uses.
Excess treated water shall be discharged as per statutory norms notified by Ministry of
Environment, Forest and Climate Change. Natural treatment systems shall be promoted.

220 Periodical monitoring of water quality of treated sewage shall be conducted. Necessary measures

should be made to mitigate the odour problem from STP.

Sludge from the onsite sewage treatment, including septic tanks, shall be collected, conveyed and
3.21 disposed as per the Ministry of Urban Development, Central Public Health and Environmental
Engineering Organization (CPHEEO) Manual on Sewerage and Sewage Treatment Systems, 2013.

4, Noise Monitoring And Prevention
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Ambient noise levels shall conform to residential areca/commercial area/industrial area/silence
zone both during day and night as per Noise Pollution (Control and Regulation) Rules, 2000.
4.1 Incremental pollution loads on the ambient air and noise quality shall be closely monitored
during construction phase. Adequate measures shall be made to reduce ambient air and noise
level during construction phase, so as to conform to the stipulated standards by CPCB / SPCB.

42 Noise level survey shall be carried as per the prescribed guidelines and report in this regard shall
) be submitted to Regional Officer of the Ministry as a part of six-monthly compliance report.

43 Acoustic enclosures for DG sets, noise barriers for ground-run bays, ear plugs for operating
’ personnel shall be implemented as mitigation measures for noise impact due to ground sources.

J

5. Energy Conservation Measures

S. No EC Conditions

Compliance with the Energy Conservation Building Code (ECBC) of Bureau of Energy Efficiency

5.1 shall be ensured. Buildings in the States which have notified their own ECBC, shall comply with the
State ECBC.
52 Outdoor and common area lighting shall be LED.

Concept of passive solar design that minimize energy consumption in buildings by using design

elements, such as building orientation, landscaping, efficient building envelope, appropriate
5.3 . . . . . . . k
fenestration, increased day lighting design and thermal mass etc. shall be incorporated in the
building design. Wall, window, and roof u-values shall be as per ECBC specifications.

Energy conservation measures like installation of CFLs/ LED for the lighting the area outside the
5.4 building should be integral part of the project design and should be in place before project
commissioning.

Solar, wind or other Renewable Energy shall be installed to meet electricity generation equivalent to
55 1% of the demand load or as per the state level/ local building bye-laws requirement, whichever is

higher.

Solar power shall be used for lighting in the apartment to reduce the power load on grid. Separate
electric meter shall be installed for solar power. Solar water heating shall be provided to meet 20%
5.6 of the hot water demand of the commercial and institutional building or as per the requirement of
the local building bye-laws, whichever is higher. Residential buildings are also recommended to
meet its hot water demand from solar water heaters, as far as possible.

;6. Waste Management

S. No EC Conditions

A certificate from the competent authority handling municipal solid wastes, indicating the existing
6.1 civic capacities of handling and their adequacy to cater to the M.S.W. generated from project shall
be obtained.
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Disposal of muck during construction phase shall not create any adverse effect on the neighbouring
6.2 communities and be disposed taking the necessary precautions for general safety and Lealth aspects
of people, only in approved sites with the approval of competent authority.

63 Separate wet and dry bins must be provided in each unit and at the ground level for facilitating
’ segregation of waste. Solid waste shall be segregated into wet garbage and inert materials.

6.4 Organic waste compost/Vermiculture pit/Organic Waste Converter within the premises with a
) minimum capacity of 0.3 kg /person/day must be installed.

All non-biodegradable waste shall be handed over to authorized recyclers for which a written tie up

65 must be done with the authorized recyclers.

Any hazardous waste generated during construction phase, shall be disposed off as per applicable
6.6 . .

rules and norms with necessary approvals of the State Pollution Control Board.

Use of environment friendly materials in bricks, blocks and other construction materials, shall be
6.7 required for at least 20% of the construction material quantity. These include Fly Ash bricks, hollow

bricks, AACs, Fly Ash Lime Gypsum blocks, Compressed earth blocks, and other environment
friendly materials.

.. Fly ash should be used as building material in the construction as per the provision of Fly Ash
6.8 Notification of September, 1999 and amended as on 27th August, 2003 and 25th January, 2016
S Ready mixed concrete must be used in building construction.

Any wastes from construction and demolition activities related thereto shall be managed so as to
6.9 ,
' strictly conform to the Construction and Demolition Waste Management Rules, 2016.

Used CFLs and TFLs should be properly collected and disposed off/sent for recycling as per the

A
6 0 prevailing guidelines/ rules of the regulatory authority to avoid mercury contamination.

7. Green Cover

S. No EC Conditions

No tree can be felled/transplant unless exigencies demand. Where absolutely necessary, tree felling
shall be with prior permission from the concerned regulatory authority. Old trees should be retained

71 ) : : ]

based on girth and age regulations as may be prescribed by the Forest Department. Plantations to be

ensured species (cut) to species (planted).

- A minimum of 1 tree for every 80 sqm of land should be planted and maintained. The existing trees
will be counted for this purpose. The landscape planning should include plantation of native species,

72 o ; : : o
The species with heavy foliage, broad leaves and wide canopy cover are desirable. Water intensive
and/or invasive species should not be used for landscaping.

Where the trees need to be cut with prior permission from the concemed local Authority,

73 compensatory plantation in the ratio of 1:10 (i.e. planting of 10 trees for every 1 tree that is cut)

shall be done and maintained. Plantations to be ensured species (cut) to species (planted). Area for
green belt development shall be provided as per the details provided in the project document.
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Topsoil should be stripped to a depth of 20 cm from the areas proposed for buildings, roads, paved
7.4 areas, and external services. It should be stockpiled appropriately in designated areas and reapplied
during plantation of the proposed vegetation on site.

8. Transport

{

S. No EC Conditions

A comprehensive mobility plan, as per MoUD best practices guidelines (URDPFI), shall be
prepared to include motorized, non-motorized, public, and private networks. Road should be
designed with due consideration for environment, and safety of users. The road system can be
designed with these basic criteria. a. Hierarchy of roads with proper segregation of vehicular and
pedestrian traffic. b. Traffic calming measures. c. Proper design of entry and exit points. d. Parking
norms as per local regulation.

8.1

Vehicles hired for bringing construction material to the site should be in good condition and should
8.2 have a pollution check certificate and should conform to applicable air and noise emission standards
be operated only during non-peak hours.

S. No EC Conditions

A detailed traffic management and traffic decongestion plan shall be drawn up to ensure that the
current level of service of the roads within a 05 kms radius of the project is maintained and
improved upon after the implementation of the project. This plan should be based on cumulative
impact of all development and increased habitation being carried out or proposed to be carried out
9.1 by the project or other agencies in this 05 Kms radius of the site in different scenarios of space and
time and the traffic management plan shall be duly validated and certified by the State Urban
Development department and the P.W.D./ competent authority for road augmentation and shall also
have their consent to the implementation of components of the plan which involve the participation
of these departments.

10. Human Health Issues

S. No EC Conditions

All workers working at the construction site and involved in loading, unloading, carriage of
10.1 construction material and construction debris or working in any area with dust pollution shall be
provided with dust mask.

10.2 For indoor air quality the ventilation provisions as per National Building Code of India.

Emergency preparedness plan based on the Hazard identification and Risk Assessment (HIRA) and
Disaster Management Plan shall be implemented.

10.4 Provision shall be made for the housing of construction labour within the site with all necessary
' infrastructure and facilities such as fuel for cooking, mobile toilets, mobile STP, safe drinking
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water, medical health care, créche etc. The housing may be in the form of temporary structures to be
removed after the completion of the project.

10.5 Occupational health surveillance of the workers shall be done on a regular basis.

A First Aid Room shall be provided in the project both during construction and operations of the
project.

11. Miscellaneous

S. No EC Conditions

The project proponent shall prominently advertise it at least in two local newspapers of the District
111 or State, of which one shall be in the vernacular language within seven days indicating that the
project has been accorded environment clearance and the details of MoEFCC/SEIAA website where
it is displayed.

ii. environmental clearance shall be submitted by the project proponents to the Heads of local
11.2 bodies, Panchayats and Municipal Bodies in addition to the relevant offices of the Government who
in turn has to display the same for 30 days from the date of receipt.

The project proponent shall upload the status of compliance of the stipulated environment clearance
11.3 conditions, including results of monitored data on their website and update the same on half-yearly.
basis.

The project proponent shall submit six-monthly reports on the status of the compliance of the
114 stipulated environmental conditions on the website of the ministry of Environment, Forest and
Climate Change at environment clearance portal. " '

The company shall have a well laid down environmental policy duly approved by the Board of
Directors. The environmental policy should prescribe for standard operating procedures to have
proper checks and balances and to bring into focus any infringements/deviation/violation of the
11.5 environmental/forest/wildlife norms/conditions. The company shall have defined system of

: reporting infringements/deviation/violation of the environmental/forest/wildlife norms/conditions
and/or shareholders/stake holders. The copy of the board resolution in this regard shall be submiited
to the MoEF&CC as a part of six-monthly report.

A separate Environmental Cell both at the project and company head quarter level, with qualified
11.6 personnel shall be set up under the control of senior Executive, who will directly report to the head
of the organization.

Action plan for implementing EMP and environmental conditions along with responsibility matrix
of the company shall be prepared and shall be duly approved by competent authority. The year wise
11.7 funds earmarked for environmental protection measures shall be kept in separate account and not to
be diverted for any other purpose. Year wise progress of implementation of action plan shall be
reported to the Ministry/Regional Office along with the Six Monthly Compliance Report

1.8 The project proponent shall submit the environmental statement for each financial year in Form-V
’ to the concerned State Pollution Control Board as prescribed under the Environment (Protection)

SIA/UP/INFRA2/466358/2024 Page 12 of 18
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S. No EC Conditions

Rules, 1986, as amended subsequently and put on the website of the company.

The project proponent shall inform the Regional Office as well as the Ministry, the date of financial
11.9 closure and final approval of the project by the concerned authorities, commencing the land
development work and start of production operation by the project.

The project authorities must strictly adhere to the stipulations made by the State Pollution Control

11.10 Board and the State Government.
111 The project proponent shall abide by all the commitments and recommendations made in the
) EIA/EMP reportand also that during their presentation to the Expert Appraisal Committee.
i1.12 No further expansion or modifications in the plant shall be carried out without prior approval of the
’ Ministry of Environment, Forest and Climate Change (MoEF&CC).
Concealing factual data or submission of false/fabricated data may result in revocation of this
11.13 environmental clearance and attract action under the provisions of Environment (Protecticn) Act, |
1986. ]
11.14 The Ministry may revoke or suspend the clearance, if implementation of any of the above
o conditions is not satisfactory.
1115 The Ministry reserves the right to stipulate additional conditions if found necessary. The Company [

in a time bound manner shall implement these conditions.

The Regional Office of this Ministry shall monitor compliance of the stipulated conditions. The
11.16 project authorities should extend full cooperation to the officer (s) of the Regional Office by
furnishing the requisite data / information/monitoring reports.

The above conditions shall be enforced, inter-alia under the provisions of the Water (Prevention &
Control of Pollution) Act, 1974, the Air (Prevention & Control of Pollution) Act, 1981, the
Environment (Protection) Act, 1986, Hazardous and Other Wastes (Management and

11.17 Transboundary Movement) Rules, 2016, and the Public Liability Insurance Act, 1991 along with
their amendments and Rules and any other orders passed by the Hon'ble Supreme Court of India /
High Courts and any other Court of Law relating to the subject matter.

11.18 Any appeal against this EC shall lie with the National Green Tribunal, if preferred, within a period

of 30 days as prescribed under Section 16 of the National Green Tribunal Act, 2010.

12. Specific Conditions

S. No EC Conditions ‘|
'1 21 The project proponent shall develop R& D facilities to develop their own technologies for—L
) propylene and polypropylene processing. |
Additional EC Conditions
N/A
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Annexure- 2

A presentation was made by the project proponent along with their consultant M/s
Environmental and Technical Research Centre to SEAC on 17-05-2024.

Project Details Informed by the Project Proponent and their Consultant

The project proponent, through the documents and presentation gave following details
about their project —
1. The environmental clearance is sought for Integrated Township Project “Aditya World City” at
Khasra No.- 1619, 1622, 1623, 1625, 1670, 1671/1, 1671/2,1672, 1673, 2292, 2293, 2294, 2295,
2354,2364 , 2365 , 2366 , 2367, 2368 , 2369 , 2370, 2371 ,2372, 2373, 2374, 2375, Village
Shahpur, Bamheta Ghaziabad, M/s Agarwal Associates (Promoters) Ltd.
Environmental Clearance for the earlier proposal was granted by SEIAA, U.P. vide Ref. No.
1555/Parya/SEAC/1602/2012/DD(D)dated 07/10/2013 for the Plot area 7,47,435.0 sqm and
built-up area is 13,95,596.098 sqm.
The standard terms of reference of the present proposal was issued through online Parivesh
Portal on 10/10/2023 and EIA report submitted by the project proponent on 20/03/2024.
Details of constructed built-up area of the project site:
Approx 531814.413 sqm built-up area has been constructed against the proposed built-up area -
1395596.098 Sqm which is 38.10 % of total proposed built-up area. i
S.No. Particulars Builtup Area (Sqm.) |
01 Group Housing 375013.506
02 EWS/LIG 18709.147
03 School 12503.241
04 Plotted Area 112881.560
05 Health centre 1707.897
06 Temple 1390.832
07 Commercial-1 9308.230
08 Sub-Station 300.00
Total 531814.413
5. Salient features of the project:
Item Details
Name and Location of the Proposed Integrated Township Project “Aditya World City” at Village:
Project Shahpur, Bamheta, Ghaziabad, Uttar Pradesh

Developers of the project

M/s Agarwal Associates (Promoters) Ltd.

Total Plot Area

748695.0 sg. m. (74.86 Hectares approx)

Net Plot Area

747435 sq. m.

Built-up Area

13,95,596.098 sq. m

Total Water Requirement

it is estimated that the total water demand during the construction phase will
be 60 KLD and during operation phase total water demand will be 5,536 KLD
and Fresh water requirement is 3778 KLD.

Power Requirement

32,000 kVA, Source: Paschimanchal Vidyut Vitaran Nigam Ltd

Power Backup

DG sets of total capacity 1000 KVA (10 nos.)

Tota! Parking Proposed

Requirement : 6,749 ECS as per bye Laws
Proposed : 8,630 ECS

Solid Waste to be Generated

32442.05 Kg/Day Municipal waste will be generated.
Out of total 19465.23 Kg/Day will be the organic waste and 9.099 Kg/Day
horticulture waste will be generated.

Rain water harvesting pits 27 |
| Total Project Cost | INR 32500 Lakhs
| Solar Lights | 2880 KW Solar Panel B - - - _4{ '
6. Land use details: - B
_Sr.No. | Land Use Area in Sgm Area in Percentage(%)
1 | Roof Top (Building, Covered Shed) 64428.90 8.62
2 | Green Belt Area 27655.10 3.7
3 | Road & Paved 92009.25 ‘ 12.31 -
4 Open Area 563341.76 | 75.37

SIA/UP/INFRA2/466358/2024
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'| | Total - | 747435.00 | 100.00
7. Detailed area statement of the project:
S. No. | Particulars Area (in m”) |
1 Total License Area 748695
2 Area Under Ponds 1260
'3 | NetPlot area 747435
4 Area Under Master Plan of Ghaziabad - 52,371,84 |
Master Plan Green Belt (30 m wide) 34,376.87
Master plan Road (45 m wide) 17,994.97
5. ‘Net Planning Area 695,063.16
Plotted (A) 180,544.65
Total Group Housing including green area (B) 184,109.60
Group Housing 1,56,469.6
Green in Group housing 27,640
EWS/LIG (C) 18,575.52
Total Commercial area including green area (D} 31,766.89
Commercial 28,590.2
Green in commercial 3176.69 '
Public/semi public 52,171.44
Anganwadi (E) 1,538.37
Nursery School (F) 6,659.35 o
Primary school (G) 6,191.56
High school {H} 8,136.94
Inter collage (1) 12036.56
Health center (J) 3,293.91
Sub post office (K) 366.95
Police Chowki (L) 3,052.43 )
Rail Reservation Center (M) 451.80
Community Cum marriage Hall (N) 1,528.28
Temple (0) 1,038
Dustbins 960
Sub station 4,068.99
STP 3,591.50
Green/ open 73,589.62
Road area 154,305.44
6 GC as per Ghaziabad Bye Laws
Total permissible & Proposed Ground Coverage 212,927.22
Plotted @60% of A 108,326.79
Group Housing @50% of B 64,438.36
Commercial @50% of D 15,883.45
Anganwadi @ 35% of E 538.43
Nursery Schoo! @40% of F 2,663.74
Primary School @ 35% of G 2,167.05
High School @ 35% of H 2,847.93
Inter college @ 35% of | 4,212.79
Health Centre @ 40% of J - 1,317.56
Post Office @ 10% of K 36.69 B
Police chowki @ 10% of K 305.24
Rail Reservation Centre @ 10% of M 45,18
Community cum marriage hall @ 40% of N 611.31 -
Temple @ 40% of O - B 415.2
EWS/LIG @ 49.1% 9,117.50
7 FAR as per Ghaziabad Bye Laws ]
Total Permissible and proposed FAR Area - [ 11,09,386.31
Plotted @ 2.00 - | 361,089.30 o
Group Housing @3.75 ~15,86761.00
| Commercial Area @ 2.75 | 78,623.00
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Anganwadi @1 1,538.37 |
Nursery School @0.80 5,327.48_ -
Primary School @1 6,191.56
High School @1.2 9,764.328
Inter college @1.2 14,443.87 ]
Health Center @ 1.5 4,940.865
Post office @ 0.10 36.695
Police chowki @0.10 305.24
Rail Reservation Center @ 0.10 45.18
Rail Reservation Center @ 0.10 45.18
Community cum marriage hall @ 1.5 2,292.42
Temple @1.5 1,557
EWS/LIG @2 36,470
8 Service Area 8,620.49 |
Dustbins 960 |
Sub station 4,068.99 |
STP 3,591.50
9 Basement Area 2,77,589.30
10 Built Up Area 13,95,596.098
11 Total Landscape Area including water body green belt 173,674.338
Water Body
Master Plan Green Belt 34,891.158
Green in Group Housing 34,376.87
Green in commercial 27,640 |
G-1 3176.69
G-2 3,733.28
G-3 4,583.30
G-3A 677.35
G4 711.58
G5 1
gs 20095.95
827.97
Cat 4,663.79
S 2,390.06
G-10 1,587.92
G-11 3,852.66
G-12 10,321.87
G-13 15,987.74
8. Solid waste details:
Facilities Provided Waste generation norms per Unit Total waste
unit generated (kg/day)
Residential 0.5 kg/cap/day 57495 28747.5
persons
Staff 0.25 kg/cap/day 12218 3054.5
persons
Health Centre Bio Medical Waste {0.38 50 beds 19
| (assuming 50) kg/bed/day) |
l Bedded General Hospital waste 50 beds 75
(1.25/bed/day)
Staff (0.25kg/cap/day) 50 12.5
Visitor (0.15kg/cap/day) 226 33.9
Visitors 0.15kg/cap/day 4267 640.05
Landscape waste 45.49 @ 0.2 kg/acre/day
{acres) 9.099
Total solid waste generation 32,5915 |
9. Action Plan as per Ministry’s 0.M. dated 30/09/2020:
Sr. No. | Programme | Proposed " [ 1%vear - I— 2" Year | Expenditure |
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[_ Activities N | B
| Rural Upgradation of Rs. 155 Lakhs (Govt. school | Rs. 105 Lakhs- (Govt schoolat | 260
Education School at Village: Shahpur Village: Girdharpur Sunarsi &
Facility and infrastructure & Bamheta & Mahrauli) Naiphal)
Infrastructure | Educational 30 nos potable water 15 nos potable water facilities
Development | facilities- Provide | facilities - Rs. 40 lakhs, -Rs. 20 lakhs,
Interactive smart | Solar panels installation- | Solar panels installation- Rs.
class Rs. 25 lakhs, 30 lakhs,
equipment’s Rs 20 lakhs for desktop Rs 10 lakhs for desktop
/gadgets/solar computers, projectors, | ‘computers, projectors,
panels like Interactive White Boards Interactive White Boards And
desktop and distributing study distributing study materials,
computers, materials, school bags, school bags, sports
projectors, sports equipment, white equipment, white washing of
Interactive White | washing of school walls, school walls,
Boards and Rs. 20 lakhs for Rs. 12 lakhs for construction of
distributing study | construction of sanitized sanitized toilets,
materials, school | toilets, Rs 8 lakhs for E-learning setup.
bags, sports Rs 10 lakhs for E-learning Rs 25 Lakhs for maintenance
equipment’s etc. | setup. of School building, Furniture
to students, Rs 40 Lakhs for etc.
Seating Benches, | maintenance of School
instailation of building, Furniture etc.
potable water
facilities,
construction of
sanitized toilets
etc.

2. Community Skill Rs. 50 Lakhs {Govt. school | Rs. 50  lakhs  (Vvillage: | 100

(Skill training | development for | at Village: Shahpur | Girdharpur Sunarsi & Naiphal)
And youth, Women | Bamheta & Mahrauli) Rs. 25 lakhs allocated for
Livelihood) empowerment- Rs. 30 lakhs allocated for Organizing training programs

Organizing Organizing training regarding EMP, Solid waste &
Training programs regarding EMP, fly ash management,
programs, center | Solid waste & fly ash environment monitoring, that
development for | management, will Benefited to approx. 150
youth/residents, | environment monitoring, youth and 100 women,
providing that will Benefited to Rs. 25.0 lakhs for scholarship
scholarship. approx. 150 youth and 100 | to 30 students of village.

women,

Rs. 20 lakhs for scholarship

to 30 students of village.

3. Up gradation | Provision of | Rs. 30 lakhs ({village: | Rs. 50 Lakhs (Govt. school at | 80
of healthcare | oxygen cylinders, | Girdharpur  Sunarsi & | Village: Shahpur Bamheta &
facilities medical Naiphal) Mahrauli)

instruments etc. Provision of 10 oxygen Provision of 20 oxygen
cylinders- Rs. 15 lakhs, cylinders- Rs. 30 lakhs,
Rs 10 lakhs for improving Rs 10 lakhs for improving
medical infrastructures, medical infrastructures,
Rs. 10 fakhs for providing Rs. 10 lakhs for providing
medical instruments, medical instruments,
medicines, surgical kits medicines, surgical kits etc.)
etc.} |
4. Plantation Pfantation / | Rs. 20.5 takhs (1400 no’s | Rs. 27 Lakhs (2000 no’s in | 47.5
development | Avenue in  Village: Girdharpur | Village: Shahpur Bamheta &
plantation along | Sunarsi & Naiphal) Mahrauli)
roadside, tree
plantation in
nearby schools /
colleges / vacant
land/Panchayat
bhavan / Govt |
Office, etc. |
| Grand Total (Rs}) 487.5

10. The project proposal falls under category—8(b) of EIA Notification, 2006 (as amended).
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Copy, through email, for information and necessary action to —

1. Additional Chief Secretary, Department of Environment, Forest and Climate Change,
Government of Uttar Pradesh, Lucknow (email — psforest2015@gmail.com)

2. Joint Secretary, Ministry of Environment, Forest and Climate Change, Government of
india, 3rd Floor, Prithvi-Block, Indira Paryavaran Bhawan, Jor Bagh Road, New Delhi-
110003 (email — sudheer.ch@gov.in)

3. Deputy Director General of Forests (C), Integ rated Regional Office, Ministry of
Environment, Forest and Climate Change, Kendriya Bhawan, 5th Floor, Sector “H”,
Aliganj, Lucknow - 226020 (email — rocz.lko-mef@nic.in)

4. District Magistrate, Ghaziabad.

5. Member Secretary, Uttar Pradesh Pollution Control Board, TC-12V, Paryavaran
Bhawan, Vibhuti Khand, Gomti Nagar, Lucknow-226010 (email - ms@uppcb.com)

6. Copy for Guard File.

(Sanjeev Kumar Singh)
Member Secretary, SEIAA

Signature Not Verified

Digitally Signed 57 Memper Secretary UP
Member Secretary, S

Date: 22/06/2024 _
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;.\%‘;w‘ UTTAR PRADESH POLLUTION CONTROL BOARD
‘*a‘ﬁ\ﬂ?? L Building. No TC-12V Vibhuti Khand, Gomti Nagar, Lucknow-226010

' Phone:0522-2720828,2720831, Fax:0522-2720764, Email: info@uppcb.com, Website: www.uppcb.com

Validity Period :03/09/2024 To 02/09/2029

Category : RED Application Id : 27488916
Ref No. - Dated:- 10/09/2024
217455/UPPCB/Ghaziabad(UPPCBRO)/CTE/GHAZIABAD/2024
To,

Shri PRAHALAD SINGH

M/s Agarwal Associates Promoters Limited

Integrated Township "Aditya World City", Village- Shahpur Bamheta, Dasna, District-
Ghaziabad,,201002

'GHAZIABAD

Sub : Consent to Establish for New Unit/Expansion/Diversification under the provisions of
Water (Prevention and control of pollution) Act, 1974 as amended and Air (Prevention
and control of Polution) Act, 1981 as amended.

‘Please refer to your Application Form No.- 27488916 dated - 31/07/2024. After examining the
application with respect to pollution angle, Consent to Establish (CTE) is granted subject to the compliance
of following conditions :

L. Consent to Establish is being issued for following specific details :
A- Site along with geo-coordinates :
B- Main Raw Material :

Main Raw Material Details

Name of Raw Material Raw Material Unit Name Raw Material Quantity
Building Construction Metric Tonnes/Day
C- Product with capacity :
Product Detail _
Name of Product Product Quantity

Total Plot Area: 748695 sam
Built-up Area 13,95,596.098 sgm
Integrated Township (Group Housing, . |

Commercial Development including Health . !
Centre) |

D- By-Product if any with capacity :

By Product Detail

Name of By Product Unit Name Licence Product Install Product
| _ Capacity | Capacity _
0 Metric Tonnes/Day 0 0 |

2. Water Requirement (in KLD) and its Source :
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‘ Source of Water Details —‘
Source Type Name of Source Quantity (KL/D) |
Municipal Supply Authority 5536.0 |
Quantity of effluent (In KLD) :
Effluent Details
Source Consumption Quantity (KL/D)
Domestic 5536.0

Fuel used in the equipment/machinery Name and Quantity (per day) :

]
Fuel Consumption Details _‘
|

Fuel Consumption(tpd/kld) Use o |
Others 0.5 Dual Fuel For 10x1000 KVA |
L DG Set

For any change in above mentioned parameters, it will be mandatory to obtain Consent to Establish
again. No further expansion or modification in the plant shall be carried out without prior approval
of U.P. Pollution Control Board.

For any change in above mentioned parameters, it will be mandatory to obtain Consent to Establish
again. No further expansion or modification in the plant shall be carried out without prior approval
of U.P. Pollution Control Board.

You are directed to furnish the progress of Establishment of plant and machinery, green belt,
Effluent Treatment Plant and Air pollution control devices, by 10th day of completion of subsequent
quarter in the Board.

Copy of the work order/purchase order, regarding instruction and supply of proposed Effluent
Treatment Plant/Sewerage Treatment Plant /Air Pollution control System shall be submitted by the
industry till 02/09/2029 to the Board.

Industry will not start its operation, unless CTO is obtained under water (Prevention and control of
Pollution) Act, 1974 and Air (Prevention and control of Pollution)Act, 1981 from the Board.

It is mandatory to submit Air and Water consent Application,complete in all respect, four months
before start of operation, to the U.P. Pollution Control Board.

Legal action under water (Prevention and control of Pollution) Act, 1974 and Air (Prevention and
Control of Pollution) Act,1981 may be initiated against the industry With out any prior
information,in case of non compliance of above conditions.

Specific Conditions:



325

1. This CTE is being granted for Integrated Township (Group Housing, Commercial Development
including Health Centre) to M/s Agarwal Associates Promoters Limited, Village- Shahpur Bamheta,
Dasna, District-Ghaziabad for Plot Area-7,48,695 sqm and Built up Area-13,95,596.098 sqm. This
CTE will be void if there is any change in above mentioned address or product. The applicant shall
make an application along with prescribed fee for renewal/trail consent (CTO) at least 30 days
before the operation of unit.

2. Prior to abstraction of ground water, unit shall obtain a No Objection Certificate from U.P. Ground
Water Authority for abstraction of ground water and project shall provide the NOC of UPGWD for
extracting ground water within 03 month, if required. The PP will be used only Municipal supply
water as per proposal.

3. Project shall comply the provisions of Environment (Protection) Act 1986, Water (Prevention and
Control of Pollution) Act, 1974 as amended, Air (Prevention and Control of Pollution) Act, 1981 as
amended.

4. The project shall be obtained NOC form competent authority for disposal of rest treated water to
nearby sewer line/drain.

5. At the project site a display board size 4x6 feet shall be installed to display the provisions of
Construction and Demolition Rules 2016.

6. Project shall develop proper green belt and rain water harvesting system as per Authority
guidelines. For green belt at least 8 feet height plants should be planted which shall be properly
protected as proper irrigation and manuring arrangements shall be made. For the development of the
green belt the guidelines issued vide Board office order no. H10405/220/2018/02 Dt. 16-02-2013
shall be complied.

7. Project shall comply the provisions of notification dt. 07-10-2016 of Ministry of Water Resources,
River Development and Ganga Conservation Gol.

8. Project shall not start gaseous emission & sewage generation without prior consent of the board.

9. All construction activities shall be according to authority guidelines and after approval or approved
plan.

10. This CTE is valid for the Establishment of unit only as mentioned above. In case of any change in
production capacity, process, raw materials use etc. the unit will have to intimate the Board. For any
enhancement of the above, fresh Consent to Establish has to be obtained from U.P. State Pollution
Control Board.

11. The project shall comply with various Waste Management Rules as notified by MoEF & CC i.e.
Plastic Waste Management Rules, 2016, Solid Waste Management Rules, 2016, Hazardous and
Other Wastes (Management and Transboundary) Rules, 2016, E-waste (Management) Rules,2016,
Construction and Demolition Waste Management Rules, 2016.

12. Project shall not use ground water in construction activities. Only STP treated water shall be
used. ‘

13. Project shall be developed/constructed as per approved map from competent authority and submit
approved plan to Board.

14. Unit will put tarpaulin scaffolding around the area of construction and the building for effective
and efficient control of dust emission generated during construction of the project.

15. Storage of any construction material particularly sand will not be done on any part of street and
roads in the projects area.

16. The construction material of any kind stored on site will be fully covered in all respect so that it
does not disperse in the air in any form.

17. All the construction material & debris will be carried in trucks or vehicles which are fully covered
and protected so as to ensure that the construction debris or construction material does not get
dispersed into the air or atmosphere in any form whatsoever.

18. The dust emission from the construction sites will be completely controlled and all precautions
will be taken in that behalf.

19. The vehicles carrying construction debris or construction material of any kind will be cleaned
before it is permitted to ply on the road after unloading of such material.

20. Every worker working on the construction site and involved in loading, unloading and carriage of
construction debris or construction material shall be provided with mask to prevent inhalation of dust
particle.

21. All medical aid, investigation and treatment will be provided to the workers involved in the
construction of building and carrying of construction of building and carrying of construction debris
or construction material related to dust emission.

22. The transportation of construction material and debris waste to construction site, dumping site or
any other place will be carried out in accordance with rules.

23. Fixing of sprinklers and creation of green air barriers will be done to control fugitive dust
emission and improve environment.

24. Compulsory use of wet jet in grinding and stone cutting will be practiced.
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25. Under the Noise Pollution (Regulation and Control) Rule 2000, the industry shall take adequate
measures for control of noise from its own sources within the premises so as to maintain ambient air
quality standards in respect of noise to less than 75 dB(A) during day time and 70 dB(A).

26. The project shall provide adequate arrangement for fighting the accidental leakages/discharge of
any air pollutant/gas/liquid from the vessel, machinery etc. which are likely to cause fire hazard
including environmental pollution.

27. Project shall submit first compliance report with respect to conditions imposed within 30 days of
issue of this permission.

28. Project shall ensure carbon offsetting as per Government Order (Environment Department) issued
vide letter no. H17259/ 183/55-2-2018/09(writ)/2016 dated 15.03.2018.

29. A good housekeeping shall be maintained both within the project and in the premises. All hoods,
pipes, valves, sewers and drains shall be leaking proof. Floor washings shall be admitted into the
effluent collection system only and shall not be allowed to find their way into storm drains or open
areas.

30. Separate power connection with energy meter shall be provided for the Pollution Control
Equipment’s and record of power consumption and chemicals consumption for the operation of
pollution control equipment shall be maintained separately.

31. The applicant shall furnish to the visiting officer and / or the Board any information regarding the
construction, installation or operation of the effluent treatment system / air pollution control
equipment / secured storage area of Hazardous Waste and such other particulars as may be pertinent
for preventing and controlling pollution.

32. The industry shall comply with ambient air quality standards of SO2 - 80 g/m3; NOx — 80 g/m3,
PM2.5 - 60 g/m3; PM10 — 100 g/m3; and other parameters as notified by MoEF & CC, GOI vide
notification No. GSR 826(E), dated 16.11.2009 during operational phase of the project.

33. Concealing the factual data or submission of false information / fabricated data and failure to
comply with any of the conditions mentioned in this order may result in withdrawal of this order and
attract action under the provisions of relevant pollution control Acts.

34. The project is liable to pay compensation for any environmental damage caused by it, as fixed by
the Hon’ble Supreme Court, High Court, National Green Tribunal, Central Pollution Control Board
and Uttar Pradesh Pollution Control Board.

35. Wind breaking wall will be constructed around the construction site.

36. All approach roads & in campus roads should be sprinkled with water to suppress the dust
emission. -

37. For the development of the green belt the guidelines issued vide Board office order no.
H10405/220/2018/02 Dt. 16-02-2018 shall be complied.

38. Project shall not establish Hot Mix/Ready Mix/Wet Mix Plant without prior permission of Board.
39. Unit shall comply with the CAQM (Commission for Air Quality Management in NCR and
Adjoining Areas) directions issued time to time regarding use of cleaner fuel.

40. Unit shall comply with the CAQM (Commission for Air Quality Management in NCR and
Adjoining Areas) directions regarding DG sets.

41. The Board reserves its right to modify above conditions or stipulate any additional conditions
including revocation of this order, in the interest of environment protection. In case of violation of
above-mentioned conditions or any public complaint the CTE shall be withdrawn.

42. Project shall install anti-smog guns and PTZ camera at site and ensure registration on
dustapp.upecp.in for self-declaration of dust control audit.

43. Unit shall comply with the CAQM (Commission for Air Quality Management in NCR and
Adjoining Areas) direction no. 76 and 77 regarding regulation of DG sets.

44, In the case of usage of ground water, the Project Proponent must obtain NOC from CGWA
within one month from the date of issue of CTE, unless falling in exempted category as per MoJS
Guidelines dated 24.09.2020 and amendments dated 29.03.2023 thereto.

45. The Project shall install 10x1000 KVA Gas Fired Gen Set along with the minimum stack and
APCS as specified in E.P Rules 1986 with adequate acoustic enclosures on each DG sets. Under the
Noise Pollution (Regulation and Control) Rule 2000, the project shall take adequate measures for
control of noise from its own sources within the premises so as to maintain ambient air quality
standards in respect of noise to less than 75 dB(A) during day time and 70 dB(A). Project shall use
clean fuel as far as possible.

46. Project shall obtain permission of competent authority to discharge surplus sewage into CSTP.
47. As per Project Report 5536 KLD water will be required for domestic purposes. Project has
proposed to installed STP of capacity 5550 KLD for treatment of 4641 KLD domestic effluent.
Project shall ensure the compliance of Environment standards as per Environment (protection) Act
1986. Maximum quantity of treated water shall be used in gardening /flushing. The Unit will ensure
the continuous and uninterrupted data supply from the OCEEMS to the CPCB server. The unit will
follow the CPCB Guidelines for Utilization of Treated Effluent in Irrigation available in the CPCB
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web portal.

48. Project proponent shall obtain separate Environmental Clearance for Group Housing &
Commercial development including health centre etc having built up area more than 20,000 sqm as
per provision of EIA Notification 2006 (as amended) in compliance of specific condition no. 1
mentioned in EC dated 20.06.2024

49. Project shall comply all conditions imposed in environmental clearance issue by SEIAA, U.P.
vide EC identification no. EC24B3812UP5485066N dated 20.06.2024.

50. A Bank Guarantee of Rs. 10,00,000/- (Rs Ten lacs only) shall be submitted within 30 days
including the above conditions which will be valid for two years otherwise this consent to establish
shall be deemed to be withdrawn.

Please note that consent to Establish will be revoked, in case of, non compliance ot any of the above
mentioned conditions. Board reserves its right for amendment or cancellation of any of the
conditions specified above. Industry is directed to submit its first compliance report regarding above
mentioned specific and general conditions till 10/10/2024 in this office. Ensure to submit the
regular compliance report otherwise this Consent to Establish will be revoked.

VIVEk Digitally signed CEO

by Vivek Roy
Date: 2024.09.10 C-1.

ROy 00:54:48 +05'30"
Dated:- 10/09/2024
Copy To -

Regional Officer, U.P. Pollution Control Board, Ghaziabad.

1 Digitally signed
Vlve k by Vivek Roy CEO
Date: 2024.09.10C-1.

ROy 00:55:06 +05'30"
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o 329 ANNXURE A-4

T;%:W UTTAR PRADESH POLLUTION CONTROL BOARD

'},%NV Building. No TC-12V Vibhuti Khand, Gomti Nagar, Lucknow-226010

S Phone:0522-2720828,2720831, Fax:0522-2720764, Email: info@uppcb.com, Website: www.uppcb.com
) CONSENT ORDER _

Ref No. - Dated : 30/09/2021
134936/UPPCB/Ghaziabad(UPPCBRO)/CTO/wat

er/GHAZIABAD/2021

To,

Shri PRAHALAD SINGH
‘M/s Agarwal Associates (Promoters) Limited

Integrated Township "Aditya World City", Village- Shahpur Bamheta, Dasna, District-
Ghazmbad 220100

GHAZIABAD

Sub:  Consent under Section 25/26 of The Water (Prevention and control of Pollution) Act, 1974
(as amended) for discharge of effluent to M/s. Agarwal Associates (Promoters) Limited

Reference Application No :13217449 Dated :30/09/2021

1. For disposal of effluent into water body or drain or land under The Water (Prevention and control of
Pollution) Act,1974 as amended (here in after referred as the act ) M/s. Agarwal Associates
(Promoters) Limited is hereby authorized by the board for discharge of their industrial effluent

- generated through ETP for irrigation/river through drain and disposal of domestic effluent through
*-septic tant/soak pit subject to general and special conditions mentioned in the annexure ,in refrence
. to their foresaid application .

v- - This consent is valid for the period from 24/08/2021 to 31/12/2023 .

3. o In spite of the conditions and provisions mentioned in this consent order UP Pollution Control Board
 reserves its right and powers to reconsider/amend any or all conditions under section 27(2) of the
s wWater (Previntion and Controt of Pollution) Act, 1974 as amended .

B>

" This consent is being issued with the permission of competent authority . Digtaly
o VIVEKEF/ET(R&
ROY/ e

For and on behalf of U.P. Pollution Control Board

CEOC
C-1.
Enclosed : As above
‘(condition of consent):
V|VEKEfv‘w'éyK’a%v"
Copy to:  Regional Officer, U.P. Pollution Control Board, Ghaziabad. ROY o
CEO

C-1.
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U.P. POLLUTION CONTROL BOARD, LUCKNOW

Annexure to Consent issued to M/s.Agarwal Associates (Promoters) Limited vide

Consent Order No. 13217449/ Water Dated : 30/09/2021

4a)

4{b).

CONDITIONS OF CONSENT

This consent is valid only for the approved production capacity of Integrated township (Total Plot
area 7,47,435 Square meter and Total Built up Area 13,95,596.098 Square meter).

The quantity of maximum daily effluent discharge should not be more than the following :

Effluent Discharge Details - B
S.No Kind of Effulant Maximum daily Treatment facility and
discharge KL/day discharge point
i 1 Domestic 1200 KLD STP |

Arrangement should be made for collection of water used in process and domestic effluent
separately in closed water supply system. The treated domestic and industrial eftfluent if discharged
outside the premises, if meets at the end of final discharge point, arrangement should be made for
measurement of effluent and for collecting its sample. Except the effluent informed in the
application for consent no other effluent should enter in the said arrangements for collection of

effluent. It should also be ensured that domestic effluent should not be discharged in storm water
drain .

The domestic effluent should be treated in treatment plant so that the should be in conformity with
the following norms dated treated effluent .

|l- o Domestic Effulant - |
'! S.No Parameter Standard |
1 Total Suspended Solids As per EP Act 1986
2 BOD As per EP Act 1986
3 COD As per EP Act 1986
4 Oil & Grease As per EP Act 1986
1 5 Quantity of Discharge 1200 KLD

The industrial effluent should be treated in treatment plant so that the treated effluent should be in
conformity with the following norms. .

Industrial Effulant N ]
S.No ‘ Parameter ‘ Standard ‘

Effluent generated in all the processes, bleed water, cooling effluent and the effluent generated from
washing of floor and equipments etc should be treated before its disposal with treated industrial
effluent so that it should be according to the norms prescribed under The Environment (Protection)
Act, 1986 or otherwise mandatory .

The other pollutant for which norms have not been prescribed, the same should not be more than the
norms prescribed for the water used in manufacturing process of the industry .

The method for collecting industrial and domestic effluent and its analysis should be as per legal
Indian standards and its subsequent amendments/standards prescribed under The Environment
(Protection) Act, 1986.

The treated domestic and industrial effluent be mixed (as per the provisions of Condition No. 2) and
disposed of on one disposal point. This common effluent disposal point should have arrangement for
flow meter/V Notch for measuring effluent and its log book be maintained .

The Unit will file the renewal application at least 2 months prior to the expiry of this Order.

Specific Conditions:
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1. Project shall comply with CGWA notification/Uttar Pradesh Groundwater (Management and
" Regulation) Act 2019. Water shall be obtained from legally permissible sources only. If the project
fails to comply with this condition then this consent shall automatically stand revoked.
2. The Unit shall comply with various provisions of Air (Prevention and Control of Pollution) Act
1981 as amended, Water (Prevention and Control of Pollution) Act 1974 as amended and all other
applicable rules notified under E.P. Act 1986.
3. The Unit shall dispose the hazardous waste through authorized recyclers/TSDF and comply with
the provisions of Hazardous and Other Wastes (Management and Trans-boundary Movement)
Amendment Rules, 2016 and The Solid Waste Management Rules, 2016.
4. The treated effluent/sewage shall be used for irrigation purposes as much as possible. The
© . guidelines developed by the CPCB for the utilization of treated effluent for the irrigation purposes is
. available at the URL http://cpcb.nic.in/NGT/Guidelines-UTE-Irrigation.pdf.
5. The Unit shall comply with the provisions of notification dt.07-10-2016 of Ministry of Water
Resources, River Development and Ganga Conservation, GOL
6. The Unit shall submit the point wise compliance report of the CTO/CTE issued by the Board
~ earlier and the audited balance sheet for the current year and the details of fees deposited during last
three years within a month failing which consent would be deemed void. ‘
7. At the site a display board size 4x6 feet shall be installed to display the provisions of Construction
and Demolition Rules 2016. o
8. The Unit shall ensure proper operation and maintenance of Sewage Treatment Plant. Also
independent flow meters, logbook and electric meter should be installed for Sewage treatment plant.
9. The Unit should be operated in such a way so that there is no adverse impact on public and
. environment. , ;
10. The Unit shall develop proper green belt and rain water harvesting system as per guidelines. For’
“green belt at least 8 feet height plants should be planted which shall be properly protected as proper
irrigation and maneuvering arrangements shall be made. For the development of the green belt the
guidelines issued vide Board office order no. H10405/220/2018/02 Dt. 16-02-2018 shall be.
complied.
11. This consent is valid only for products and quantity mentioned above. The Unit shall obtain prior
approval before making any modification in product/process /fuel/ Plant machinery failing which
consent would be deemed void. _
12. The Unit shall submit quarterly monitoring reports of treated effluent from a certified / approved
laboratory under E.P. Act 1986.
13. The Unit will ensure the continuous and uninterrupted data supply from the OCEEMS to the
CPCB server. The unit shall maintain strict supervision on fluctuations in operating parameters with
respect to each treatment unit of the Effluent treatment plant.
14. If the CPCB or UPPCB issues the Closure order against the Unit this consent order stands
automatically suspended for that period.
15. The Unit shall abide by orders / directions issued by Hon’ble Supreme Court Hon’ble High
Court, Hon’ble National Green Tribunal, Central Pollution Control Board and U.P Pollution Control
Board for protection and safe guard of environment from time to time.
16: Unit shall comply with Board's OM dated 27-02-2020 regarding stringent norms in CEPI areas.

; .v: " o - le‘EKDiqutvally;iq‘he.d’
Issued with the permission of competent authority . Bz

ROY i
For and on behalf of U.P. Pollution Contrel Board :

CEO
~C-1,



332

ﬁﬁ UTTAR PRADESH POLLUTION CONTROL BOARD
L’#%‘!!ﬂ.’%\' Building. No TC-12V Vibhuti Khand, Gomti Nagar, Lucknow-226010

Phone:0522-2720828,2720831, Fax:0522-2720764, Email: info@uppcb.com, Website: www.uppch.com

CONSENT ORDER

Ref No. - Dated : 30/09/2021
134938/ UPPCB/Ghaziabad(UPPCBRO)/CTO/air/GHAZIABAD/2021

To ,
| Shri PRAHALAD SINGH
M/s Agarwal Associates (Promoters) Limited
- Integrated Township "Aditya World City", Village- Shahpur Bamheta, Dasna, District-
Gha21abad 220100
GHAZIABAD

Sub : Consent under section 21/22 of the Air (Prevention and control of Pollution) Act, 1981 (as amended)
to M/s. Agarwal Associates (Promoters) Limited

Reference Application No. 13217648 Dated : 30/09/2021

1. With reference to the application for consent for emission of air pollutants from the plant of M/s
Agarwal Associates (Promoters) Limited. under Air Act 1981. It is being authorised for said
emissions, as per the standards, in environment, by the Board as per enclosed conditions .

2. " This consent is valid for the period from 24/08/2021 to 31/12/2023 .

3.. . Inspite of the conditions and provisions mentioned in this consent order UP Pollution Control Board
. reserves its right and powers to reconsider/amend any or all conditions under section 21 (6) of the
+ . Alr (Previntion and Controt of Pollution) Act, 1981 as amended. e

'Th1s consent is being issued with the permission of competent authority . VIVEKE@% e

l ROY )??a‘;;iw

40530 ‘w

For and on behalf of U.P. Pollution Control Board

Enclosed As above
(condltmn of consent): i
IR ‘_ VlVEKVI%/EKdR?Y
Cppy‘tvd:ﬁ_‘ - Regional Officer, U.P. Pollution Control Board, Ghaziabad. 'ROY‘fZZ;"ZOS?D _
CEO

C-1.
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U.P. Pollution Control Board

Dated : 30/09/2021
CONDITIONS OF CONSENT

This consent is valid only for the approved production capacity of Integrated township (Total Plot
area 7,47,435 Square meter and Total Built up Area 13,95,596.098 Square meter).

This consent is valid only for products and quantity mentioned above. Industry shall obtain prior
approval before making any modification in product/ process /fuel/ plant machinery failing which
consent would be deemed void.

The maximum rate of emission of flue gas should not be more than the emission norms for the
stacks.

Air Pollution Source Detatls.

Air Pollution Source Details

S.No Air Polution | Type of Fuel Stack No. Parameters Height
Source .
1 2x500 KVA HSD 2 Sulphur As per norms
DG Set Dioxide

The emissions by various stacks into the environment should be as per the norms of the Board .

Emission Quality Details Detail

S.No Stack No Parameter Standard =
1 2 Sulphur Dioxide As per EP Act 1986 |

= Quantity of other pollutants should also be as per the norms prescribed by the Board/MOEF & CC/or
otherwise mandatory . o

" The equipment for air pollution control system and monitoring ,as proposed by the industr'y‘iand
- approved by the Board should be installed in their premises itself . .

" The modification or installation in the existing pollution control equipments should be done only by.
- prior approval of Board . ’ .

The operation of air pollution control system and maintenance be done in such a way that ,the
quantity of pollutants should be in accordance with the standards prescribed by the Board/MoEF &
CCl/or otherwise mandatory .

Unit should do provisions for fugitive emissions chimney/stack as per the norms of the Board/ MOEF
& CC/or otherwise mandatory .

The unit should submit the stack emissions monitoring report within one month from issuance of
‘consent order along with the point wise compliance report of the consent order . Further quarterly

monitering report should be submitted .

The Unit will file the renewal application at least 2 months prior to the expiry of this Order.
Specific Conditions:
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1. The Unit shall comply with various provisions of Air (Prevention and Control of Pollution) Act
1981 as amended, Water (Prevention and Control of Pollution) Act 1974 as amended and all other
applicable rules notified under E.P. Act 1986.
2. The Unit shall dispose the hazardous waste through authorized recyclers/TSDF and comply with
the provisions of Hazardous and Other Wastes (Management and Trans-boundary Movement)
Amendment Rules, 2016 and The Solid Waste Management Rules, 2016.
3. The Unit shall submit the point wise compliance report of the conditions imposed in the
CTO/CTE issued by the Board earlier and the audited balance sheet for the current year and the
details of fees deposited within a month failing which consent would be deemed void. _
4. At the Unit site a display board size 4x6 feet shall be installed to display the provisions of
Construction and Demolition Rules 2016.
_ 5. This consent is only valid for emission generated from DG Sets. Project shall obtain CTE before
- - installing any other source of emission i.e. DG Sets etc. ) -
;6. The Unit shall develop proper green belt and rain water harvesting system as per guidelines. For
- green belt at least 8 feet height plants should be planted which shall be properly protected as proper-
- irrigation and maneuvering arrangements shall be made. For the development of the green belt the -
“guidelines issued vide Board office order no. H10405/220/2018/02 Dt. 16-02-2018 shall be
 complied. e
. 7. This consent is valid only for products and quantity mentioned above. The Unit shall obtain prior
" ‘approval before making any modification in product/process /fuel/ Plant machinery failing which
 consent would be deemed void. : e
‘8. The Unit will ensure the continuous and uninterrupted data supply from the OCEMS to the CPCB
. server. o
9. 1f the CPCB or UPPCB issues the Closure order against the Unit this consent order stands
*‘automatically suspended for that period. U
- 10. The Unit shall abide by orders / directions issued by Hon’ble Supreme Court Hon’ble High .~ -
. Court, Hon’ble National Green Tribunal, Central Pollution Control Board and U.P Pollution Control
Board for protection and safe guard of environment from time to time.

' V|VE|(E?¢'._3'?K‘£%"$"
Issued with the permission of competent authority . ROY iasw”
H5'30

For and on behalf of U.P. Pollution Control Board .

CEO
C-1.
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| !

PP
%../-‘*“_i Uttar Pradesh Pollution Control Beard
‘*»%.!h% Building. No TC-12V Vibhuti Khand, Gomti Nagar, Lucknow-226010
Phone:0522-2720828,272083 1, Fax:0522-2720764, Email: info@uppcb.in, Website: www.uppeb.com
196588/UPPCB/Ghaziabad(UPPCBRO)/CTO/both/GHAZIABAD/2023 Date: 21/12/2023
To,
M/s
Agarwal Associates (Promoters) Limited
Integrated Township "Aditya World City", Village- Shahpur Bamheta, Application Id-
Dasna, District-Ghaziabad, 220100 - 23523456

Consolidated Consent to Operate and Authorisation hereinafter referred to as the CCA (Consclidated
Consent & authorization) (Fresh) under Section-25 of the Water (Prevention & Control of Pollution)
Act, 1974'and under Section-21 of the Air (Prevention & Control of Pollution) Act, 1981

CCA is hereby granted to Agarwal Associates (Promoters) Limited located at Integrated Township
"Aditya World City", Village- Shahpur Bamheta, Dasna, District-Ghaziabad, 220100. subject to the
provisions of the Water Act, Air Act and the orders that may be made further and subject to following
terms and conditions :-

1. This CCA Agarwal Associates (Promoters) Limited granted for the period from 02/01/2024 to
31/12/2028 and valid for manufacturing of following products.

S Product Quantity Unit
No
| Group Housing Total Plot Area Metric Tonnes/Day
Project 747435 SQM, Built
up Area- 1395596.098
SOM

2. Conditions under Water(Prevention and Control of Pollution) Act -1974 as amended :-
(i) The daily quantity of effluent discharge (KLD) :-

Kind of Effluent Quantity(KLD) | Treatment facility | Discharge point

Domestic 1200 KLD STP Generated
Domestic effluent
is being treated in
STP of 2x700 KLLD
and 1x1000 KLLD
installed within
premises. Treated
effluent is being
reused in
gardening/flushing
as much as
possible.

{ii) Trade Effluent Treatment and Disposal :-The applicant shall operate Effluent Treatment Plant consisting
of primary/secondary and tertiary treatment as is required with reference to influent quantity and quality.
In case of stoppage of functioning of ETP, production has to be stopped immediately and this Board has to
be intimated by fax/phone/email with a report in this regard to be dispatched immediately.
PRADEEP Gty
SHARMA Dy
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(iii) The treated effluent shall be recycled to the maximum extent and should be reused within the premises
for gardening etc. Quality of the treated effluent shall meet to the following general and specific standards as
prescribed under Environment (Protection) Rules, 1986 and applicable to the unit from time-to-time :-

Industrial Effluent Quality Standard

S.No. Parameter Standard

(iv) Sewage Treatment and Disposal :- The applicant shall provide comprehensive STP as is required with
reference to influent quantity and quality.In case of stoppage of functioning of STP, production has to be
stopped immediately and this Board has to be intimated by fax/phone/email with a report in this regard to be
dispatched immediately. _

(v) The treated sewage shall be reused in gardening as far as possible. The STP shall be maintained
continuously so as to achieve the quality of the treated sewage to the following standards.

S No. Parameters Standards

3. Conditions under Air (Prevention and Control of Pollution) Act -1981 as amended :-

i) The applicant shall use following fuel and install a comprehensive control system consisting of control
equipment as required with reference to generation of emissions and operate and maintain the same
continuously so as to achieve the level of pollutants to the following standards.

Air Pollution Source Details

S No. Air Type of fuel| Stack no Control Height of
Pollution Device Stack
Source
1 | 2x700 KVA | PNG, HSD 1..3 Sulphur As per
DG sets & Dioxide applicable
1x1000 norms
KVA Sets

Emmission Quality Standards

S No. Stack no Parameters Standards
1 1...3 Sulphur Dioxide As per applicable
norms

In case of stoppage of functioning of air pollution control equipment, production has to be stopped
immediately and this Board has to be intimated by fax/phone/email with a report in this regard to be
dispatched immediately

(ii) The unit will not use any type of restricted fuel.

iii) Noise from the D.G. Set and other source(s) should be controlled by providing an acoustic enclosure as is
required for meeting the ambient noise standards for night and day time as prescribed for respective
areas/zones (Industrial, Commercial, Residential, Silence) which are as follows :-

Day time : from 6.00 a.m. to 10.00 p.m., Night time: from 10.00 p.m. to 6.00 a.m.

Standards for Industrial |Commercial | Residential Silence
Noise level in Area Area Area Zone
db(A) Leq

Day [Night| Day |Night| Day |Night| Day |Night
Time | Time | Time | Time | Time | Time | Time | Time

Digitally signed by PRADEE
PRADEEP A

Date: 2044.01.17 22:00:08
SHARMA 05y
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| 75 1 70 [ 65 | 55 | s5 | 45 | 50 | 40 |
4. Essential documents to be submitted by the Industry/Unit as Applicable :-
(i) Environment Statement in Form-V of Environment (Protection) Rules, 1986.
(i) Quarterly compliance report of the CCA, photograph of ETP/APCs/Waste Storage Area.
5. Competent Authority reserves the right to change/modify/add any time any condition of this CCA.
6. Unit has to comply with the following specific & general conditions. Non compliance of any provision of
this CCA and provisions of the Water Act, Air Act and Hazardous and Other Wastes (Management and
Transboundary Movement) Rules, 2016 will results in legal action under the aforesaid Acts and Rules.
7. In compliance to the G.O 1011/81-7-2021-09 (Writ)/2016 dated.13.10.2021 issued by Department of
Environment, Forest and Climate Change, Uttar Pradesh. You are directed to develop Miyawaki Forest as
per the SOP available at URL:-http://www.upecp.in/TrainingSession.aspx for ensuring timely compliance of
this direction, you are hereby directed to submit a bank guarantee with minimum validity of one year of the
amount equivalent to the sum of initial consent fees (Air and Water) or Rs. 50,000/- (Rs. Fifty Thousand
Only) whichever is more, within 30 days from the date of issuance of this certificate. In case of non-
compliance of this direction, your consent will be revoked by the Board.
8. If the unit uses the ground water and requires the permission from SGWA/CGWA for water abstraction
then the industry will have to obtain No objection certificate for abstraction of ground water. It will be the
responsibility of the industry to comply with the various conditions of the NOC obtained from the
competent authority and submit to the Board, within 3 months time failing which CTO will be revoked.

General Conditions:-

1. The applicant shall get analysed the samples of effluent/emission/hazardous wastes at least once in a three
menth from the laboratory recognized by the MoEF and shall report to the UPPCB.

2. The applicant shall however, not without the prior consent of the Board bring into use any new or altered
outlet for the discharge of effluent or gases emission or sewage waste from the unit.

3. Treated Industial waste water and domestic waste water shall be disposed jointly at one disposal point.
The applicant shall provide discharge measurement equipment at final disposal point.

4. The applicant shall strictly comply with conditions of this CCA and submit compliance report of stipulated
conditions within 30 days of receipt of this CCA. If at any point of time, it is found that the industry 1s not

complying with stipulated conditions or any further direction/instruction issued by the Board, legal action

shall be initiated against the applicant.

5. The applicant shall maintain good house keeping. All valves/pipes/sewer/drains etc. must be leak-proof

6. The industry shall provide uninterrupted entry to the STP/ETP inlet and outlet points, Air Pollution
Control equipment and stack for smooth sampling/monitoring of efficiency of pollution control systems.

7. The industry shall provide Inspection Book at the time of inspection to the Board's officials.

8. Whenever due to any accident or other unforeseen act or event, such emission occurs or is apprehended to
occur in excess of standards laid down, such information shall be reported to the Board's offices and all

other concerned offices. In case of failure of pollution control equipment, the production process connected

to it shall be stopped with immediate effect.

9. The industry shall operate in a manner so that all emissions be emitted through designated chimney/stack
only.

10. In case of any damage to the agriculture productivity, human habitation etc. by the operation of industry,
it shall be imperative to stop production in the industry with immediate effect and such information shall be

reported to Board's offices. The industry shall be liable to pay compensation also in such cases as decided by

the Competent Authority.

11. The applicant shall apply before the 60 days of expiry of CCA or any change in production types/
production capacity/manufacturing process/capacity enhancement etc. or any change in effluent discharge

point or emission point Digitally signad by
p p P RADEEP PRADEEP SHARMA
Date: 2024.01.17
SHARMA 22:00:21 +05'3¢
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12. T%e Board reserves the right to revoke/add/modify any stipulated condition issued along with CCA, as
may be necessary.

Specific Conditions:-

1. The unit shall not abstract the ground water under any circumstances without prior permlssmn from the
UPGWD. Water shall be obtained from legally permissible sources only. If the project fails to comply with
t‘m condition then this consent shall automatically stand revoked.

2. The Unit shall comply with various provisions of Air (Prevention and Control of Pollutlon) Act 1981 as
amended, Water (Prevention and Control of Pollution) Act 1974 as amended and all other appheable rules
notified under E.P. Act 1986.

3. The Unit shall dispose the hazardous waste through authorized recyclers/TSDF and comply with the

provisions of Hazardous and Other Wastes (Management and Trans-boundary Movement) Amendment

Rules, 2016 and The Solid Waste Management Rules, 2016.

4. The treated effluent/sewage shall be used for irrigation purposes as much as possible. The guldelmm

dev eloped by the CPCB for the utilization of treated effluent for the irrigation purposes is available at the

URL http://cpcb.nic.in/NGT/Guidelines-UTE-Irrigation.pdf.

5. The Unit shall comply with the provisions of notification dt.07-10-2016 of Ministry of Water Resources,

River Development and Ganga Conservation, GOI.

6. The Unit shall submit the point wise compliance report of the CTO/CTE issued by the Board earlier and

the audited balance sheet for the current year and the details of fees deposited during last three years within

a month failing which consent would be deemed void.

7. At the site a display board size 4x6 feet shall be installed to display the provisions of Construction and

Demolition Rules 2016.

8. The Unit shall ensure proper operation and maintenance of Sewage Treatment Plant. Also independent

flow meters, logbook and electric meter should be installed for Sewage treatment plant.

9. The Unit should be operated in such a way so that there is no adverse impact on public and environment.

10. The Unit shall develop proper green belt and rain water harvesting system as per guldelmes For green

belt at least 8 feet height plants should be planted which shall be properly protected as proper irrigation and

maneuvering arrangements shall be made. For the development of the green belt the guidelines issued vide

Board office order no. H10405/220/2018/02 Dt. 16-02-2018 shall be complied.

11. This consent is valid only for products and quantity mentioned above. The Unit shall obtain prior

approval before making any modification in product/process /fuel/ Plant machinery failing Whlch consent

would be deemed void.

12. The Unit shall submit quarterly monitoring reports of treated effluent from a certified / apploved

laboratory under E.P. Act 1986.

13. The Unit will ensure the continuous and uninterrupted data supply from the OCEEMS to the CPCB

server. The unit shall maintain strict supervision on fluctuations in operating parameters with respect to each

treatinent unit of the Sewage treatment plant.

14. If the CPCB or UPPCB issues the Closure order against the Unit this consent order stands automatically

suspended for that period.

15. Umt shall install flow meters on inlet and final outlet of STP and maintain log book.

16. iject shall maintain records regarding generation & disposal of municipal solid waste and submit

necessary permission from competent authority for disposal of solid waste generated in project.

17. At the Unit site a display board size 4x6 feet shall be installed to display the provisions of Construction

and Demolition Rules 2016.

18. This consent is only valid for emission generated from DG Sets. Project shall obtain CTE before

installing any other source of emission i.e. DG Sets etc.

19. The Unit shall abide by orders / directions issued by Hon’ble Supreme Court Hon’ble High Court,
PRADEEP 2l sinm
CHARMA Date: 2024.01.17 22:0047
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Hor ble National Green Tribunal, Central Pollution Control Board and U.P Pollution Control Board for
protection and safe guard of environment from time to time.
20. Unit shall comply with Board's OM dated 27-02-2020 regarding stringent norms in CEPI areas.
21. Unit shall establish Miyawaki forest as per the GO no. 1011/81-7-2021-09(rit)/2016 dated 13.10.2021 of
Deptt. of Environment, forest and climate change and BG of Rs. 50,000/- be deposited within a months time
along with the proposal for proposed plantation.
22. Unit shall comply with the CAQM (Commission for Air Quality Management in NCR and Adjoining
Areas) direction no. 65 and other direction issued time to time regarding use of cleaner fuel.
23. Unit shall comply with the CAQM (Commission for Air Quality Management in NCR and Adjoining
Areas) direction no. 75 regarding GRAP. |
24.Unit shall operate and maintain/upgrade the air pollution control device in such manner that emission
should be as per norms prescribed by CAQM.
25. Unit shall submit latest stack monitoring report from NABL approved laboratory within one month.
26. Project shall ensure to maintain MLSS in aeration tank of STP.
27. Unit shall operate and maintain/upgrade the air pollution control device in such manner that emission
should be as per norms prescribed by CAQM.
28. Unit shall comply with the CAQM (Commission for Air Quality Management in NCR and Adjoining
Areas) direction no. 76 and 77 regarding regulation of DG sets.
29. The project shall ensure compliance of the orders passed by the Hon'ble National Green Tribunal, New
Delhi.
30." Project Proponent shall also install digital water metres connected to central Concerned of
UPPCB/CPCB.
31. In respect of establishments having water supply from the local bodies and also extracting ground water,
there shouid be separate digital metres in respect of both sources.
32. Project shall install Dual plumbing systems and recycling of treated gray water for toilet ﬂushmg, floor
washing, gardening to reduce around 30% of fresh potable water requirement.
33. Environmental compensation, if any, imposed against the project will be deposited by the PP.

PRADEEP  Seiisy)

SHARMA 25375

CEO-1

Copy to:

Regional OfﬁCCI‘, UPPCB, GhaZiabad. P RADEEP Digitally signed by

PRADEEP SHARMA

Date: 2024.01:17
SHARMA 22:01:25 +05'30"

CEO-1
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ANNEXURE A- SfL

SSdiaé.  REGIONAL LABORATORY GHAZIABAD, UP. POLLUTION CONTROL BOARD

e INS-2,SECTOR-16,VASUNDHARA,GHAZIABAD-201012, Phone: 0120-2883720
‘ Certificate
TEST REPORT: WATER LABORATORY(WASTE WATER) No. TC-9573
: M wal Ak [DLR No. TCOSTIIR000000 sy
Customer/Unit Name & /S Aqgoied /1 A it Report No.[/PJC A 724 .‘LUlbO 03] M FNCI
Address F/ZOMO'f fm;ﬁ LM ‘Aobyﬂ I:!ed[;ort /lssue Date | l
) | (@dd/mm/yyyy)

I CJ "29 NH-2 "’1 "Customer Ref, No:

‘ ' | Any other information | !
Qantity: O? L{'L/-LQ [ Sample Receiving Date: ] J_(_Q '0 3 Q S__n___ _—
Batch No. L PPCB J (p2. ) el }0310?5 Date of Analysis Started: | ) 9 » 0 2'Rq ‘

'\PI.,_Ji}uratory Code: Date of Completion of O 3 39 S '

UF)PC@} (h2e) ‘le 03 | Analysis: ]O?L{ = |

1] bdmpie Type: Cm a/() l Date of Sampling: | 18" 0 3 i

“,.Sqmg,ilng chatnon : fl[ )’Q// P LML M a / S T /{é&r 5D \I !

'. Smn?lecollected by: Av\ ,?(t,‘) Py %\a/‘ma A C E j

Methiod of Analysis- , APHA,AWWA,WEF, 23 Edition, ;IS 3025 (Part-44) for BOD ' B
Meﬂwd of Sampling- Standard Methods for the Examination of Water and Wastewater; APHA, AWWA, and WEF, Ed24', 2023

! Name of test Standards

Unit Result | Test Method lt
5:Ne. Parameters prescribed by | ‘
CPCB | |
pH at 25°C 5.5-9.0 - 7! (4 r4500 H+ B Electrometric Method “mwt
Total Suspended 100.0 mg/L - é ' O ‘ 2540 D Total Suspended Solids dried at
| b Solids | 103- 105°C
Total Dissolved - mg/L I Q00'0 | 2540 C Total Dissolved Solids dried at
Solids } | 180°C
o Total Solids - mg/L [o? ] 6+ O | 2540 Total Solids dried at 103:105°C 1
| 5 B.O.D 30.0 mg/L 20" 0 ' 3 days 27°C IS 3025 ( Part 44): 1993 Bio ‘1
Chemical Oxygen Demand -
6. COoD 250.0 mg/L [32 ' | 5220 B Open Reflux Method —1
|
Analysed By
(L.AJR.F
‘Reviewed By
Asthoyized Signatory
w-—‘g' —— v
|
A Q) (Regional Officer -chical Manager)

' N@)te-: 1. The result in the Test Report relate only to the items tested.2. The report shall not be reproduced-except in full, without
the written permission of laboratory. 3. The test report pertains to the sample as received in Lab.
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REGIONAL LABORATORY GHAZIABAD, U.P. POLLUTION CONTROL BOARD ,m'\v

lNS-Z,SECTOR-l6,VASUNDHARA.GHAZIABAD-Z01012, Phone: 0120-2883720

. ) Certificate
I T ER LABORATORY(WASTE WATER) No. TC-9573

iy

an " Bep ik ULR No. TC957523000000 e |
| Customer/Unit Name & W)’ > ﬁ(ﬁ wal ' QCl a:{'—é | Report No.\J PPCA (20| oo R Qﬂh—i-g_i} |
i Address Q/Z . +% ﬁp{ (;"‘C! /%[{ @ | Report issue Date ’ ‘ '

' b)) | (dd/mm/yyyy) B _: _ ‘5
I &A,U U‘I'U NH ~2Y "Customer Ref.No: | 1
l ! Any other information ‘
| Quantity: ~ LioZ B “Sample ReceivingDate: | | 4003 26 |
] B:?tch No. HPPC/);JL:?:J’)}WLOI o 3\{) S;_ | Date of Analysis Started: ) l 1803 28 1
| Laboratory Code: | Date of Completion of . i ; ‘
L2 lUlfJPCﬁjéf%}ww(o 3 | Analysis: | At 03y QS }

B
= -
| ‘Sample Type: X Date of Sampling:
i G o

| $4mpling Location :

| "| 18702 'A%
i Einal o dld ol stp ol L
!. Sample collected by: A gg / }"{é\"a&m a, Lf:] : é s é:

Method of Analysis-, APHA,AWWA,WEF, 23 Edition, ,IS 3025 (Part-44) for BOD -
E“‘Metho_d of Sampling- Standard Methods for the Examination of Water and Wastewater; APHA, AWWA, and WEF, Ed4, 2023

| Name of test Standards Unit Result ! Test Method l
S:No. Parameters prescribed by
l | C.P.CB | o )
;L pH at 25°C 5.5-9.0 - RS | 4500 H+ B Electrometric Method
1
Total Suspended 100.0 mg/L 78 I| 2540 D Total Suspended Solids dried at l
 Solids 'O | 103-105°C ]
Total Dissolved - mg/L ] ?)Cj() - | 2540 C Total Dissolved Solids dried at
Solids | 180°C »
| = ' . !
Total Solids - mg/L } __?’7 ﬁ ) 2540 B Total Solids dried at 103-105°C
B.0.D 30.0 mgl | | 220 3 days 27°C IS 3025 ( Part 44): 1993 Bio
| Chemical Oxygen Demand
I CcoD | 2500 mg/L ‘ 1280 5220 B Open Reflux Method
- Analysed By
e (L.AYJ.R.F
i
¥ Reviewed By
L Authorized Signatory

[\

- (’ASO) (Regional Officer/Tec ni'{;\':!l Manager)

Note: 1. The result in the Test Report relate only to the items tested.2. The report shall not be reproduced-except in full, without
the written permission of laboratory. 3. The test report pertains to the sample as received in Lab.
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UPpPCh

o
ONAER S s REGIONAL LABORATORY -GHAZIABAD, U.P. POLLUTION CONTROL BOARD

DWPAE"  INS-2,SECTOR-16,VASUNDHARA,GHAZIABAD-201012, Phone: 0120-2883720
Certificate
TEST REPORT: WATER LABORATORY({WASTE WATER} o T8573
T Arenriats | ULRNe.TCOSIZZTOMG000 - B
mellUthamc& Mls Hﬁgmua"? J[]&SOU 0.7(_:6 Keport No. [}ppf/%)/,ﬁ){-b _&uw; pr}“ij@_g 2

(dd/mm/yyvy)

. Address p/lO mm}@*’? de_ M QAOU \ Report issue Date

. Customer Ref. N T ]
| w@/\ﬂﬁl +3 NH 24 _; A:;z:lll:er meforn:)atlon l ) -
[_b;an_tlt_y 02 {J ﬂ( _ | Samplc Receiving Date: _}_8 0 ,Q S—,——» }
k Batch No UPPC@}/}}T'@]L"LO }03) R S . Date of Analysis Slnlud 4._‘.; ’ £ OQ; ‘;2 S ll

Lalmmlory Code: “Date of Complclnon of |

o UPPC@)(/;% wwlO 3 Analysi &L’ ' 0? ‘g__.._

S X : . é)ﬂ@/{) T Dateff;ampling? 7(57 o ;2 & S :

Sampling Location : — ] |
'_'g, = vt gulleto] Srpllaxwiyo ite)

.~;Samp1e collected by # VW QQ A 6 C‘

Mcthod of Analysis- , APHA,AWWA,WEF, 23 Edition, ,IS 3025 (Pmt 44) for BOD ) - o B
l\’leOd of Sampling- Standard Methods for the Examination of Water and Wastewaler; APHA, AWWA, and WEF, Edq24, 2023

s Name oftest | Standards |  Unit Result i Test Method l
SN“ Parameters prescribed by |
CP.CB a ]
1. - pHat25°C 55-9.0 - ) 174500 H+ B ClectrometricMethod |
T2 T Tetal Suspend.c(l 100.0  mg/L 7_q 0“ _ 2540 D Total Suspcndc(l Solids dried at
\] .
Solids | 103-105°C
3. Total Dissolved - m_glL 1 0-0-(:) e - 2540 C Total Dissolved Sohds dried at l
Solids ' 180°C
= - — -t
- '4"’, : Total Solids - mg/L | f fo) 7 t“'f NG | 2540 B Total Solids drlcd at 103 10‘§°C \
B.OD 30.0 mgl | ' - O "3 days 27°C 1S 3025 ( Pm ) 3993, Bm
11
N | . q ' ChemualO.\ygm Dunan
o C i o : : ol
L COD | 250.0 mg/L ’ 0‘2 q ' O | 522_0 {i _Op_cn Eeflux Metl
1alysed By
R&vie\;ved By

Awhorized Sigha@ﬁ :

(Regiony }X‘v(u /Technical Manager)

" Note: 1' The result in the Test Report relate only (o the items tested.2. The report shall not be reproduced-except in full; without
the wrllten permission of laboratory, 3. The test report pertains to the sample as received in Lab.

~ .;_/
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véttu'e Level Environment Impact Assessment Authority, Uttar Pradesh

Directorate of Environment, U.P.

Vineet Khand- 1, Gomti Nagar, Lucknow-226 010
U p 'oa d € d on Phone : 91-522-2300 541, Fax : 91-522-2300 543

www.seiaaup.in|  Ermil:docuplko@yahoo.com .

To, Website : www.seiaaup.in, www.seiaaup.com
Mr. Beer Singh,
Authorized Signatory,
M/s Utility Estates (P) Ltd.,
G-79, Preet Vihar, Delhi-110092 ’ 3 -
" Ref. No.. .;2.@.1... virvivesee/ Parya/SEAC/2120/2014/AD(Sub) Date: ] April; 2015

Sub: Environmental Clearance for Affordable Housing Project at Khasra No- 2243, 2244, 2246,

2247, 2375, 2377, 2378, 2379, 2380, 2381, 2382, 2383, 2384, 2385, 2388, 2396, 2399,

| 2400, 2401, 2402, 2403, 2406, 2407, 2410, 2411, 2422, Village Shahpur-Bamheta,

Ghaziabad, U.P. M/s Utility Estates (P) Ltd., & Others.

Dear Sir,

Please refer to your letter dated 10/03/2014, 04/08/2014, 09/1 172014 and 21/02/2015
addressed to the Secretary, SEAC, Directorate of Environment, U.P., Lucknow on the subject as
above. The matter was considered by the State Level Expert Appraisal Committee in its meetings
held on dated 05/08/2014 and 21/02/2015. The committee noted that the terms of reference in the
matter were issued through letter dated 17/10/2014. The final EIA submitted by the project
proponent through letter dated 09/11/2014.

A presentation was made by Shii Beer Singh, representative of project proponent along with
their consultant M/s Grass Roots Reseatch & Creation India (P) Ltd. The proponent, through the
documents submitted and the preséntation made, informed the committee that:-

1. The environmentsdl ‘clearance is sought for Affordable Housing Project Khasra No- 2243,

2244, 2246, 2247, 2375, 23717, 2378, 2379, 2380, 2381, 2382, 2383, 2384, 2385, 2388,

2396, 2399, 2400, 24%1~ 2402, 2403, 2406, 2407, 2410, 2411, 2422, Village Shahpur-

Bamheta, Ghaziabad, U.P. M/s Utility Estates (P) Ltd & Others.

2. Area details of the project is as follows: -

S.No. | Particulars - Area (‘ml)
1. Plot area 77,651
2. Area under Master Plan (Green + Road)/other land 2,865
3. Land in Possession <. . : 74,786
4. Area Under Gréen (@ 15% of Remaining Plot area) 11,217.900
5. Plot area (Land in possession — Green area) 63,568.100
6. Area Proposed for facilities 11,531
7. Facilities ,
a) Inter College 4,000
b) High School 2,000
c) Primary School 2,000
d) Nursery School 1,000
e) Health Centre 800
f) Sub Station (11 kVA) 500 |
g) Anganwadi 500
h) Sub Pest Office ' 100
i) ATM 81 )
i) CRR.C 100
k) Dustbin 300
1) Kiosks 150




3. Salient features of the project are as follows:

7. Net Plot Area 52,037.100
8. Permissible Ground Coverage (@ 45% of Net plot area) 23,416.695
9. Proposed Ground Coverage (@ 23.68% of Net plot area ) 12,325.434
10. Total Permissible FAR (@ 1.75+0.875 = 2.625) 1,36,597.388
s Basic FAR (@1.75 of Net plot area) 91,064.925
e Purchasable FAR (@ 50% of basic FAR i.e. 0.875) 45,532.463
11. Proposed FAR (@ 2.624) 1,36,561.955
12. | Permissible incentive FAR against EWS & LIG 16,605.225
13. Proposed incentive FAR against EWS & LIG 16,597.034
14, Permissible Convenient Shopping (@ 0.5% of FAR) 682.987
15. Proposed Convenient Shopping 681.117
16. Stilt Area , 10,023.165
17. Fire escape staircase 4,625.156
18. Mumty Area 679.258
19. Machine Room 795.652
. 20. Built up Area 1,80,813.22

PROJECT FEATURES DESCRIPTION -

Estimated Population 18,988 Nos.

Estimated Water Requirément 904 ML (Agency; Private Water Tanker)
Construction Phase 1,606 KLD (Agency: Municipal Supply)
Operation Phase STP Capacity = 1600 KLD

Estimated waste water Generation

Approx. 1343 KLD

Power Demand
Power Back-up

11,000 KVA '
5,000 KVA (10 X 500 KVA each)

Source of Power Uttar Pradesh Power Corporation Limited
Solid Waste Generation 9,174 kg/day
Rain water harvesting pits 11 Pits
Parking Facilities As per MoEF norms: 1366 ECS o ,
Required As per Ghaziabad bye-laws: 2449 ESS or 4898.00 m
\ 559 ECS
_, £ 2450 ESS or 4900 m
- Proposed. = 562 ECS
4. Water requirement of the project is as follows:
S. _ Area Total Occupancy | Rate of water | Total Water
N. Description - (in m’) demand Requirement
: ‘ (Iped) (KLD)
A., | Domestic Water
1. Residential Development
.o MainD.Us. 13,640 : 86 1173.04.
s EWS 1,365 86 117.39
e LIG 4 1,365 86 117.39
» Incentive 1,695 145.77
Units against 86
EWS & LIG
2, Commercial Area 23 30 0.69
e Staff
3. Visitors 900 15 13.5
Total domestic water demand (1+2+3)= 1567.78 1568 KLD
B. Horticulture and Landscape 11217.920 11/sqm/day 1122
development
C. | DG Sets Cooling (10x500 0.9 VKVA/hr 27
KVA each) .

Grand Total (A+B+C) = 1606.22 say 1606 KLD

5. Solid waste generation details of the project is as follows:

S.N. | Category

Kg per capita per day

I Waste generated (kg/day)

1. Residents




e Main D.Us. (13,640) @05 6820
o EWS(1,365) @0.5 682.5
e LIG (1,365) ‘ @0.5 682.5
e Incentive EWS/LIG(1,695) @05 8475
2. Commercial @025 5.75
o Staff(23)
3. Visitors (900) ' @0.15 135
4, Landscape waste @ 0.2 kg/acre/day 0.55
(2.77 acres)
TOTAL SOLID WASTE GENERATED 9,174 kg/day
6. The Project proposal falls under Category ~8(b) of EIA Notification, 2006 (as amended).

Based on the recommendations of the State Level Expert Appraisal Committee (meeting

held on 21/02/2015), the State Level Environment Impact Assessment 'Authority (meeting held on
19/03/2015) has decided to grant the Environmental Clearance to the project subject to the effective
implementation of the following general and specific conditions:

A.

1.

2.

th

9.

General Conditions:

This environmental clearance does not create or verify any claim of applicant on the
proposed site/activity.

It shall be ensured that all standards related to ambient environmental quality and the
emission/effluent standards as prescribed by the MoEF are strictly complied with. -
It shall be ensured that obtain the no objection certificate from the U P pollution control |
board before start of construction.

It shall be ensured that no conmstruction work or preparation of land. by the project
management except for securing the land is started on the project or the activity without the
prior environmental clearance.

, The proposed land u%/shaﬂ be in accordance to the prescribed land use. A land use
certlﬁcaie issued by thé’competent Authority shall be obtained in this regards.

All trees felling in the project area shall be as permitted by the forest department under the
prescribed rules. Suitable clearance in this regard shall be obtained from the competent
Authority. ,

A suitable plan for providing shelter, light and fuel, water and waste disposal for
construction labour dunng ‘the constructlon phase shall be provided along with the number -
of proposed workers.

. Measures shall be undertaken to recycle and reuse treated effluents for hotticulture, DG

cooling, HVAC purposes, plantation etc.
Obtain proper permission from competent authorities regarding enhanced traffic during and
due to construction and operation of project.

10. Obtain necessary clearances from the competent Authonty on the. abstraction and use of

ground water during the construction and operation phases.

11. Hazardous/inflammable/Explosive materials likely to be stored during the construction and

‘operation phases shall be as per standard procedure as prescribed under law, Necessary

clearances in this regards shall be obtained.

12, Solid wastes shall be suitably segregated and disposed. A separate and isolated municipal

waste collection center should be provided. Necessary plans should be submitted in this
regards.
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13. Suitable rainwater harvesting systems as per designs of groundwater department shall be
installed. Complete proposals in this regard should be submitted.

14, Water sprinklers and other dust control measures should be undertaken to take care of dust
generated during the construction and operation phases. Necessary plans in this regard shall
be submitted.

15. Suitable noise abatement measures shall be adopted during the construction and operation
phases in order to ensure that the noise emissions do not violate the prescribed ambient’
noise standards. Necessary plans in this regard shall be submitted.

16. Separate stock piles shall be maintained for excavated top soil and the top soil should be
utilized for preparation of green belt. A_ ' _

17. Sewage effluents shall be kept separate from rain water collection and storage system and
separately disposed. Other effluents should not be allowed to mix with domestic effluents. -

18. No wetland should be infringed during construction and operation phases. Any wetland
coming in the project area 'should be“s.uitably rejuvenated and conserved. ;

19. The Green building Concept suggested by Indian Green Building Council, which is a part of
ClI-Godrej GBC, shall be studied and followed as for as possible.

20. Compliance with the safety procedures, norms and guidelines as outlined in National
Building Code 2005 shall be compulsorily ensured. - '

21. Make suitable provisions for using solar energy as alternative source of energy. Solar energy
application should be incorporated for illumination of common areas, lighting for gardens -
and street lighﬁng in addition to provision for solar water heating. Present a detailed report
showing how much percentage of backup power for institution can be provided through:
solar energy so that use and polluting effects of DG sets can be minimized.

22. Make separate provision for segregation, collection, transport and disposal of e-waste. -

23. Traffic congestion near the entry and exit points from the roads adjoining the proposed.
project site must be ﬁéided. Parking should be fully internalized and no public space
should be utilized, |

24. Fly ash should be used as building material in the construction as per the provision of fly

l ash notification of September, 1999 and amended as on August, 2003 (The above condition
is applicable only if the project lies within 100 km of Thermal Power Station).- o

25. The treated effluents should normally not be discharged into public sewers with terminal
treatment facilities as, they adversely affect the hydraulic capacity of STP. If uﬁablg, :
necessary permission from authorities should be taken: : e

26. A Separate electric meter shall be provided to monitor consumption of energy for the
operation of sewage/effluent treatment in tanks. : R

27. An energy audit should be annually carried out during the operational phase and submitted
to the authority. : L

28. Project proponents shall endeavor to obtain ISO: 14001 certification. All general and .
specific conditions mentioned under this environmental clearance should be included in the
environmental manual to be prepared for the certification purposes and compliance. :

29. Smoke meters should be installed as warning measures for accidental fires.

Specific Conditions:

5% land of total plot area should be allocated to pond. ,

Internal road should be as per Development Authority bye-laws.

Adequate green cover not less than 33% of the plotted area should be provided within the
premises. '



11.

12,
13.

14.

15.
16.
17.
18.
19.
20.

21.
22,

23.

24.
25.

26.
27.

28.
29.

30.

For the treatment for total sewage, a full-fledged STP is to be provided with 20% more '
capacity than waste water generated during operation phase.100% waste water is to be treated
in captive STP conforming to prescribed standards of receiving body for designated use.
Monitoring of STP to be done daily till its stabilization. :
Recycling of water as proposed shall be undertaken with regular testing and monitoring of
treated water. .

Dedicated power supply for STPs is to be ensured during operation. Sludge of STP is to be
used in-house as manure and surplus manure should be managed by giving it to end users. = -
Environmental Corporate Responsibility (ECR) plan along with budgetary ‘provision
amounting to 2% of total project cost /4.0 crore in the matter, shall be prepared and approved

by Board of Directors of the company. A copy of resolution as above. shall be submitted to the

authority.

Isolated place for Municipal Solid Waste handling and the disposal shall be provided: in
accordance with Municipal Solid Waste (Management and ‘Handling Rules), 2000 (as '
amended). S _ .

Organic waste converter for solid waste management shall be installed and plan submitted.
LEDs should be used in all common areas and corridors. 100% solar lightirig is to be provided
in the common areas/common stairs. ' :

Parking guideline as per Ghaziabad Develoﬁment Authority should be followed: Parking for -

disabled persons should be explored.

All entry/exit point should be bell mouth shaped. _ . ‘
To discharge excess treated waste water into public drainage system, permission from the
competent authority to be taken prior to any discharge.

100 % provision of Rain Water Harvesting is to be made. RWH shall be initially done only
from thie roof top. RWH from green and other open areas shall be done only after permission
from CGWB. : : ‘ P

‘Height of the stack should be provided as discussed based on combined DG sets capacjty and :

be 6mt higher than the tallest building. . o
Post project monitoring for air, water (surface+ ground), Stack noise of D.G. sets, STP to be .
carried out as CPCB Guigelines. '

Créche to be provided during the construction/operation phase. :
Provision of separate room for senior citizen with proper amenities shall be made. S
Protection shall be provided on the windows of the high rise flats for security of residents. - -
Criteria/ norms provided by competent Authority regarding the seismic zone to be followed
for construction work. P
Dual plumbing should be adopted. .

Unless and until all the environmental issues are sorted out the occupancy will be restricted
and would be only allowed after achieving the Permission from the competent authority. = -
The project proponent shall ensure that the project site does not attract/infringe any buffer
zone of no activity identified/declared under law. ' -
Land scape plan with list of trees is to be submitted.

Ground water should not be extracted for the purpose of construction or otherwise. In case of
default the Environmental Clearance will deem to be cancelled.

Sprinkler to be used for curing and quenching and ready mix concrete may be used for
construction.

Possibilities of use of treated waste water for irrigation purposes should be explored.

No fresh water will be used for irrigation purpose.

Mobile toilets, safe drinking water facility, sanitation facility and eco friendly fuels etc. Shall
be made available to the temporary residents/workers at the project site including the proper
treatmient and the disposal of the wastes.

Running/maintenance cost of STP and other environmental facilities should be computed and
included into customer brochure.



The SEIAA also directed the project proponent that the proposal of CSR activity is also be )
* submitted to District Magistrate/Chief Development Officer of District-Ghaziabad.

This environmental clearance is subject to ownership of the site by the project proponents in
confirmation with approved Master Plan for Ghaziabad by the competent Authority. In case of
violation, it would not be effective and would automatically stand cancelled.

The project proponent will have to submit approved plans and proposals incorporating the
conditions specified in the Environmental Clearance within 03 months of issue of the clearance.
The SEIAA/MOEF reserves the right to revoke the ‘environmental clearance, if conditions stipulated
are not implemented to the satisfaction of SEIAA/MoEF. SEIAA may impose additional
environmental conditions or modify the existing ones, if necessary. Necessary statutory clearances
should be obtained. :

You are also directed to ensure that the proposed site is not a part of any no-development
zone as requlred/prescnbed/ldentlﬁed under law. In case of violation, thi§ permission shali
automatically deem to be cancelled. Also, in the event of any dispute on ownership or land use of
the proposed site, this clearance shall automatically deem to be cancelled.

These stipulations would be enforced among others under the provisions of Water
(Prevention and Control of Pollution) Act, 1974, the Air (Prevention and Control of Pollution) Act,
1981, the Environment (Protection) Act, 1986, the Public Liability (Insurance) Act, 1991 and EIA
Notification, 2006 including the amendments and rules made thereafter.

This is to request you to take further necessary action in the matter as per provision of
Gazette Notification No. S.0. 1533(E) dated 14.9.2006 (as amended) and send regular compliance
reports to the authority as prescribed in the aforesaid notification.

-
~(J;§.%~ar} S
| ' Member Secretary, SEIAA
No [Parya/SEAC/2120/2014/AD(Sub) _ Dated: As above

Copy for Information and necessary action to:

1. The Principal Secretary, Environment, U.P. Govt., Lucknow.

2. Advxsor, IA Division, Ministry of Environment, Forests & Climate: Change, Govt. of India,
Indira ParyavaranBhawan, Jor Bagh Road, Aliganj, New Delhi.

3. Chief Conservator, Ministry of Enviroriment & Forests, Regional Office (Central Region),
Kendriya Bhawan, 5th Floor, Sector-H, Aliganj, Lucknow. '

4. The Member Secretaty, U.P. Pollution Control Board, TC-12V, Paryavaran Bhawan,
Vibhuti Khand, Gomti Nagar, Lucknow.

5. District Magistrate, Ghaziabad, U.P.

6. Copy for Web Master/Guard file. o /

(Dr: A. A. Khan)
Nodal Officer, SEIAA, UP,
Directorate of Environment, U.P.



350

ANNEXURE A-7

\ . -
Ao o 12 9, v @, Y
FCaaw ™ 7 earwelrt
wa W . L/ H—1/T0s0d /Sh-1015/2015. o Rede ﬁ*‘?’ |
¥ §, |
et e Rew o o,
H—we, G e, e ar,
© AFEN—99008

ﬁm:m:@mﬁ@aﬁmm,m.wﬁamm,MH
m—mmwﬁwﬁywmﬁwﬁ
gafe yAO- FAA | .

o SR e q aE U ReA®—16/02/2016 BT W Al ATD
mﬁaﬂmﬁaﬂﬁmwwqmmﬁﬁmﬁwﬁw.mzﬁm;ﬁ
ﬁmﬁi@aﬁﬁ%sﬁﬁwmﬁﬁﬁ(ﬁmﬁ)zﬁﬂg%ﬁmm%wwm

4
1. mﬁﬂm—wmﬁﬁmﬁwﬁ%mﬁﬁﬂaﬁmww%:—
(@) uwRdreHT e it g 5 Wo 0, WERT Fo 2243, 2244, 2246, 2247,
9378, 2377, 2378, 2379, 2380, 2381, 2382, 2383, 2384, 2185, 2388,
2306, 2300, 2400, 2401, 2402, 2403 2406, 2407 2410, 24112422,

5Ya, Teeem GRET 9coci3 R T AR R 4 e
yRETT T R B @R e W

@) uRGeT @ gvs & 77651 T WO,
frawor— faseary Rar 180813.22 Ff AR W
wmwwwm1



351

() wEmwwd W —  ffset aRT

ERE IHATS DI HEH— 1348 f&0-<flo / R

ey L
v

(€) wgwa go — Do Sho Ve ¥Y ST ATWSATIR,

vﬁﬁmmﬁﬁﬂ?ﬁﬂmﬁvﬁaﬁﬂmmﬁ !
BT TS BT |

2- Wﬁwﬁww w47, eRa wfeee, mg@mmwa@
TgHYT
<odl o 9% FRaR IR R

3— -mmﬁqﬁmmmwmﬂﬁﬁmwﬁﬁwaﬁﬁmw
Ty IR @ e WEART WK 7 AR F| W YR a1 WEA oS B
THE TR TR o7 A Al ¥ 79 | o9 2 A use e el eeT
Tt B SerET Y WoRT SIdE @7 Seohd P gV 59 Piwd Foawd € W aN
fiar W | IR SENT ST B AU WE BT & A Sa JRFRET & e
arﬁa%%whvaﬁ%ﬁwﬁmﬁﬂqﬁm%ﬁ%amaﬁw
el B

t

4- e A we wered @y T A wratea gRT T @t wde gRii
forar



9o~
99—

R=

93—
-

Y-

9%~

aﬁq\mﬁmﬁw 1:?38%6@30 o § aifire T &M | SRR T
aoﬁo$wéﬁémﬁufﬁaﬂﬁaﬁ$mwﬁwﬁa%WWﬁl

s FriaeT 87 e gy weia aor B B R @ fre R

A B AR T PRI ¥ 30.12.2015 T e wegT B W |

Feet gRAS. g o R0, wwRT o 2243, 2244, 2246, 2247, 2375, 2377, 2378,

2379, 2380 2381, 2382, 2383, 2384, 2385, 2388, 2396, 2399, 2400, 2401, 2402, 2403 |

2406, 2407 2410, 24112422, WY TR, W], A1, TN ERT TGS
ETHT 90549 fATEa TRA 9eocRR T AW W v 3T uRaeET @t
fFmior a1 #R e oY) frmret B ¥ opnd o @1 v ) R s

T ERT TRIATTER SfE S & gRaser 3g sgoo fBo do /R ey 7
o o wnfiw frar @Ry |

Wm‘g%mwmnﬁ%gm%@oaﬁo%wﬁwﬁwwﬁgmf

< g Hex i ¥

@ 9 Rt |
I TRITIR ¥ qe} SHRET wraeen wnfig o |
ﬁawwﬂww.m%m%uww@wmﬁw%g
HEIH AR AT U7 9T b o) |
ugaﬁmf%ﬁmqaaﬁﬁ‘wﬁaa&m%nmaﬁmmﬁwﬁm
S g o "y ) ¢ |
e B frlg ¥ Ted wie— THF—&E4 /¥1-9 / Todflodlo~TM—-903y / 309y
W@/oﬁ/?oqammﬁmmgﬁﬁaaﬁ,mﬁmﬁﬁw
ﬁﬁwmﬁﬁﬂﬁwm@a?wﬁmﬁmm%ﬁimw
Romier we W & RieR wEReReT @)

AYNY




353

——

g s % f owdw e PR e g W vt @ s g

Wﬁﬁmwmmﬁ%wﬁmmwmﬁsommswm
meﬁﬁmaﬁmmwmﬁaﬁﬂﬁﬁaﬁmmmﬁ
e a0 <1 S| ‘

/ T0310E0

gﬁhﬂﬁo
yfafefd -
o o e, Sovowgyer T dr, MISEET |

-----



354 ANNEXURE A-8

at——.

ﬁﬁ UTTAR PRADESH POLLUTION CONTROL BOARD
ig??gﬁﬂ“ Building. No TC-12V Vibhuti Khand, Gomti Nagar, Lucknow-226010
" Phone:0522-2720828,2720831, Fax:0522-2720764, Email: info@uppcb.com, Website: www.uppch.com
_ CONSENT ORDER
Ref No. - _ Dated : 25/11/2021
138322/UPPCB/Ghaziabad(UPPCBRO)/CTO/wat
er/GHAZIABAD/2021
To,

Shri Mr. Beer Singh Pundir

M/s Utility Estates Pvt. Ltd. UH Realcon Pvt. Ltd. Shubhhomes Realcon Private Limited

Khasra No. 2243, 2244, 2246, 2247, 2375, 2377, 2378, 2379, 2380, 2381,
2382,2383,2384,2385,2388, 2396,2399, 2400, 2401, 2402, 2403, 2406, 2407, 2410,2411,2422, Vill.
Shahpur Bamheta, Pargana Dasna, Tehsil & District - Ghaziabad, U.P

GHAZIABAD

Sub : Consent under Section 25/26 of The Water (Prevention and control of Pollution) Act, 1974
(as amended) for discharge of effluent to M/s. Utility Estates Pvt. Ltd. UH Realcon Pvt.
Ltd. Shubhhomes Realcon Private Limited

Reference Application No :13635032 Dated :25/11/2021

1. For disposal of effluent into water body or drain or land under The Water (Prevention and control of
Pollution) Act,1974 as amended (here in after referred as the act ) M/s. Utility Estates Pvt. Ltd. UH
Realcon Pvt. Ltd. Shubhhomes Realcon Private Limited is hereby authorized by the board for
discharge of their industrial effluent generated through ETP for irrigation/river through drain and
disposal of domestic effluent through septic tant/soak pit subject to general and special conditions
mentioned in the annexure ,in refrence to their foresaid application .

2. This consent is valid for the period from 21/10/2021 to 31/12/2025 .

3. In spite of the conditions and provisions mentioned in this consent order UP Pollution Control Board
reserves its right and powers to reconsider/amend any or all conditions under section 27(2) of the
Water (Previntion and Controt of Pollution) Act, 1974 as amended .

. . L . L . Dic_J.itaI‘I)vl:si‘gned
This consent is being issued with the permission of competent authority . VIVE K by VIVEK ROY
Date: 2021.12.08
ROY 19:05:24 +05'30'
For and on behalf of U.P. Pollution 'Contr()l Board

CEO
C-1.

Enclosed : As above
(condition of consent):

VlVE K Digitally signed

by VIVEK ROY

Date: 2021.12.08

ROY 19:05:42 +05'30
CEO
C-1.

Copy to:  Regional Officer, U.P. Pollution Control Board, Ghaziabad.
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U.P. POLLUTION CONTROL BOARD, LUCKNOW

Annexure to Consent issued to M/s.Utility Estates Pvt. Ltd. UH Realcon Pvt. Ltd. Shubhhomes
Realcon Private Limited vide

Consent Order No. 13635032/ Water Dated : 25/11/2021

4(a)

4(b).

CONDITIONS OF CONSENT

This consent is valid only for the approved production capacity of Integrated Township (Total Land
Area 77651 sqm and Total Built up Area 152119.773 sqm).

The quantity of maximum daily effluent discharge should not be more than the following :

Effluent Discharge Details |
S.No Kind of Effulant Maximum daily Treatment facility and
discharge, KL/day discharge point
1 Domestic 1348 KLD STP

Arrangement should be made for collection of water used in process and domestic effluent
separately in closed water supply system. The treated domestic and industrial effluent if discharged
outside the premises, if meets at the end of final discharge point, arrangement should be made for
measurement of effluent and for collecting its sample. Except the effluent informed in the
application for consent no other effluent should enter in the said arrangements for collection. of
effluent. It should also be ensured that domestic effluent should not be discharged in storm water
drain .

The domestic effluent should be treated in treatment plant so that the should be in conformity with
the following norms dated treated effluent .

Domestic Effulant
S.No Parameter Standard
1 Total Suspended Solids As per EP Act 1986
2 BOD As per EP Act 1986
3 COoD As per EP Act 1986
4 Oil & Grease As per EP Act 1986
5 Quantity of Discharge 1348 KLD
The industrial effluent should be treated in treatment plant so that the treated effluent should be in
conformity with the following norms. .
Industrial Effulant
S.No ‘ Parameter | Standard

Effluent generated in all the processes, bleed water, cooling effluent and the effluent generated from
washing of floor and equipments etc should be treated before its disposal with treated industrial
effluent so that it should be according to the norms prescribed under The Environment (Protection)
Act, 1986 or otherwise mandatory .

The other pollutant for which norms have not been prescribed, the same should not be more than the
norms prescribed for the water used in manufacturing process of the industry .

The method for collecting industrial and domestic effluent and its analysis should be as per legal

Indian standards and its subsequent amendments/standards prescribed under The Environment
(Protection) Act, 1986.

The treated domestic and industrial effluent be mixed (as per the provisions of Condition No. 2) and
disposed of on one disposal point. This common effluent disposal point should have arrangement for
flow meter/V Notch for measuring effluent and its log book be maintained .

The Unit will file the renewal application at least 2 months prior to the expiry of this Order.

Specific Conditions:
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1. The unit shall not abstract the ground water under any circumstances without prior permission
from the CGWA/UPGWD. Water shall be obtained from legally permissible sources only. If the
project fails to comply with this condition then this consent shall automatically stand revoked.

2. The Unit shall comply with various provisions of Air (Prevention and Control of Pollution) Act
1981 as amended, Water (Prevention and Control of Pollution) Act 1974 as amended and all other
applicable rules notified under E.P. Act 1986. _

3. The Unit shall dispose the hazardous waste through authorized recyclers/TSDF and comply with
the provisions of Hazardous and Other Wastes (Management and Trans-boundary Movement)
Amendment Rules, 2016 and The Solid Waste Management Rules, 2016.

4. The treated effluent/sewage shall be used for irrigation purposes as much as possible. The
guidelines developed by the CPCB for the utilization of treated effluent for the irrigation purposes is
available at the URL http://cpcb.nic.in/N GT/Guidelines-UTE-Irrigation.pdf. '

5. The Unit shall comply with the provisions of notification dt.07-10-2016 of Ministry of Water
Resources, River Development and Ganga Conservation, GOL.

6. The Unit shall submit the point wise compliance report of the CTO/CTE issued by the Board
earlier and the audited balance sheet for the current year and the details of fees deposited during last
three years within a month failing which consent would be deemed void.

7. At the site a display board size 4x6 feet shall be installed to display the provisions of Construction
and Demolition Rules 2016.

8. The Unit shall ensure proper operation and maintenance of Sewage Treatment Plant. Also
independent flow meters, logbook and electric meter should be installed for Sewage treatment plant.
9. The Unit should be operated in such a way so that there is no adverse impact on public and
environment.

10. The Unit shall develop proper green belt and rain water harvesting system as per guidelines. For
green belt at least 8 feet height plants should be planted which shall be properly protected as proper
irrigation and maneuvering arrangements shall be made. For the development of the green belt the
guidelines issued vide Board office order no. H10405/220/2018/02 Dt. 16-02-2018 shall be
complied. ’

11. This consent is valid only for products and quantity mentioned above. The Unit shall obtain prior
approval before making any modification in product/process /fuel/ Plant machinery failing which
consent would be deemed void.

12. The Unit shall submit quarterly monitoring reports of treated effluent from a certified / approved

* laboratory under E.P. Act 1986.

-13. The Unit will ensure the continuous and uninterrupted data supply from the OCEEMS to the -
CPCB server. The unit shall maintain strict supervision on fluctuations in operating parameters with
respect to each treatment unit of the Effluent treatment plant. ‘ o
14. If the CPCB or UPPCB issues the Closure order against the Unit this consent order stands -~ =
automatically suspended for that period.

15. As per office record, Bank Guarantee of Rs. 10 Lakh was submitted in favour of Board by unit,
which was valid till 14.09.2020. Project may be directed to submit renewed bank guarantee for,
compliance of directions issued by Board as the project is under construction.

16. Unit shall obtain revised CTO for rest part of project for which EC was obtained. R
17. Unit shall install separate STP of adequate capacity for treatment of sewage if quantity of sewage
generation become more than 1000 KLD. ' .
18. The Unit shall abide by orders / directions issued by Hon’ble Supreme Court Hon’ble High
Court, Hon’ble National Green Tribunal, Central Pollution Control Board and U P Pollution Control
Board for protection and safe guard of environment from time to time. ’
19. Unit shall comply with Board's OM dated 27-02-2020 regarding stringent norms in CEPI areas.

Digitally signed
VIVEK  Deiebione
Date: 2021.12.08
ROY  15oe0sr0530

For and on behalf of U.P. Pollution Control Board .

Issued with the permission of competent authority .

CEO
C-1.
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%ﬁ UTTAR PRADESH POLLUTION CONTROL BOARD
q%;‘gg«\*‘ Building. No TC-12V Vibhuti Khand, Gomti Nagar, Lucknow-226010
Phone:0522-2720828,2720831, Fax:0522-2720764, Email: info@uppcb.com, Website: www.uppcb.com

CONSENT ORDER

Ref No. - Dated : 25/11/2021
138558/U PPCB/Ghaziabad(UPPCBRO)/CTO/air/GHAZIABAD/2021

To,

Shri Mr. Beer Singh Pundir

M/s Utility Estates Pvt. Ltd. UH Realcon Pvt. Ltd. Shubhhomes Realcon Private Limited

Khasra No. 2243, 2244, 2246, 2247, 2375, 2377, 2378, 2379, 2380, 2381,
2382,2383,2384,2385,2388, 2396,2399, 2400, 2401, 2402, 2403, 2406, 2407, 2410,241 1,2422, Vill.
Shahpur Bamheta, Pargana Dasna, Tehsil & District - Ghaziabad, U.P

GHAZIABAD

Sub : Consent under section 21/22 of the Air (Prevention and control of Pollution) Act, 1981 (as amended)
to M/s. Utility Estates Pvt. Ltd. UH Realcon Pvt. Ltd. Shubhhomes Realcon Private Limited

Reference Application No. 13673045 Dated : 25/11/2021

1. With reference to the application for consent for emission of air pollutants from the plant of M/s
Utility Estates Pvt. Ltd. UH Realcon Pvt. Ltd. Shubhhomes Realcon Private Limited. under Air Act

1981 It is being authorised for said emissions, as per the standards, in environment, by the Board as
per enclosed conditions .-

2. This consent is valid for the period from 21/10/2021 to 31/ 12/2025 .

3. Inspite of the conditions and provisions mentioned in this consent order UP Pollution Control Board
reserves its right and powers to reconsider/amend any or all conditions under section 21 (6) of the
Air (Previntion and Controt of Pollution) Act, 1981 as amended.

This consent is being issued with the permission of competent authority . Digitally signed

Date: 2021.12.08
19:06:53 +05'30'

For and on behalf of U.P. Pollution Control Beoard

CEO
C-1.

Enclosed : As above - .
Digitally signed

(condition of consent): - K by VIVEK ROY
VIVEK®="
) , ) 2021.12.08
Copy to:  Regional Officer, U.P. Pollution Control Board, Ghaziabad. ROY 19:07:03
+05'30°
CEO

C-1.
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U.P. Pollution Control Board

Dated : 25/11/2021
CONDITIONS OF CONSENT

This consent is valid only for the approved production capacity of Integrated Township (Total Land
Area 77651 sqm and Total Built up Area 152119.773 sqm).

This consent is valid only for products and quantity mentioned above. Industry shall obtain prior
approval before making any modification in product/ process /fuel/ plant machinery failing which
consent would be deemed void.

The maximum rate of emission of flue gas should not be more than the emission norms for the
stacks.

Air Pollution Source Details.

Air Pollution Source Details

S.No Air Polution | Type of Fuel Stack No. Parameters Height,
Source |
1 1x500 KVA HSD 1 Sulphur As per norms |
DG Set Dioxide |

The emissions by various stacks into the environment should be as per the norms of the Board .

Emission Quality Details Detail
S.No Stack No Parameter Standard ,
1 1 Sulphur Dioxide As per EP Act 1986 |

Quantity of other pollutants should also be as per the norms prescribed by the Board/MOEF & CC/or
otherwise mandatory .

The equipment for air pollution control system and monitoring ,as proposed by the industry and
approved by the Board should be installed in their premises itself . .

The modification or installation in the existing pollution control equipments should be done only by
prior approval of Board . '

The operation of air pollution control system and maintenance be done in such a way that the
quantity of pollutants should be in accordance with the standards prescribed by the Board/MoEF &
CC/or otherwise mandatory .

Unit should do provisions for fugitive emissions chimney/stack as per the norms of the Board/MOEF
& CCl/or otherwise mandatory .

The unit should submit the stack emissions monitoring report within one month from issuance of
consent order along with the point wise compliance report of the consent order . Further quarterly
monitering report should be submitted .

The Unit will file the renewal application at least 2 months prior to the expiry of this Order.

" Specific Conditions:
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1. The Unit shall comply with various provisions of Air (Prevention and Control of Pollution) Act
1981 as amended, Water (Prevention and Control of Pollution) Act 1974 as amended and all other
applicable rules notified under E.P. Act 1986.

2. The Unit shall dispose the hazardous waste through authorized recyclers/TSDF and comply with
the provisions of Hazardous and Other Wastes (Management and Trans-boundary Movement)
Amendment Rules, 2016 and The Solid Waste Management Rules, 2016.

3. The Unit shall submit the point wise compliance report of the conditions imposed in the
CTO/CTE issued by the Board earlier and the audited balance sheet for the current year and the
details of fees deposited within a month failing which consent would be deemed void.

4. At the Unit site a display board size 4x6 feet shall be installed to display the provisions of
Construction and Demolition Rules 2016.

5. This consent is only valid for emission generated from DG Sets. Project shall obtain CTE before
installing any other source of emission i.e. DG Sets etc.

6. The Unit shall develop proper green belt and rain water harvesting system as per guidelines. For
green belt at least 8 feet height plants should be planted which shall be properly protected as proper
irrigation and maneuvering arrangements shall be made. For the development of the green belt the
guidelines issued vide Board office order no. H10405/220/2018/02 Dt. 16-02-2018 shall be
complied.

7. This consent is valid only for products and quantity mentioned above. The Unit shall obtain prior
approval before making any modification in product/process /fuel/ Plant machinery failing which
consent would be deemed void.

8. The Unit will ensure the continuous and uninterrupted data supply from the OCEMS to the CPCB
server.

9. If the CPCB or UPPCB issues the Closure order against the Unit this consent order stands
automatically suspended for that period.

10. The Unit shall abide by orders / directions issued by Hon’ble Supreme Court Hon’ble High
Court, Hon’ble National Green Tribunal, Central Pollution Control Board, Commission for Air
Quality Management and U.P Pollution Control Board for protection and safe guard of environment
from time to time.

11. As per office record, Bank Guarantee of Rs. 10 Lakh was submitted in favour of Board by unit,
which was valid till 14.09.2020. Project may be directed to submit renewed bank guarantee for
compliance of directions issued by Board as the project is under construction.

12. Unit shall obtain revised CTO for rest part of project for which EC was obtained.

VIV E Digitally signed
by VIVEK ROY
Date:

Issued with the permission of competent authority . R OY S PiNI.08
19:07:13 +05'30"

For and on behalf of U.P. Pollution Control Board .

CEO
C-1.
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T
e et
*"M’Mlﬂﬂi@ REGIONAL LABORATORY GHAZIABAD, U.P. POLLUTION CONTROL BOARD ) / =N
W&x{‘\ INS-2,SECTOR-16,VASUNDHARA,GHAZIABAD-201012, Phone: 0120-2883720 .
: Certificate
ST REP : WATER LABORATORY(WASTE WATER) No. TC-9573

— P ULR No. TC957323004000 ]
| Customer/Unit Name & | }9 A 0 vq l/t {;W M’L!AM Jieport No. ugf{@f@%i_@l_ﬂ_ﬁ_ RQZLLE_‘%
. Address (,L{‘J /Report issue Date
| M/g (dd/mm/yyyy) R !
I Customer Ref. No: |

'\[M :Q f r Any / othfer m!’ormatlon | ‘

Quantity: \‘ ] C;j (_,{ f/J“ o o T_S_am_plc Receiving Date: l r_'f;' -3"@1’__ -A:

I Batch No. {ﬁﬂf(/_l)/éf?@l(.uw’ 65}‘25) ¢ r Date o‘l_fuwnlysns S(‘nlccl:_“ ) }(& o) ’gr(Q S‘

Laboeratory Code: ’ Date of C leti { ! y o - )
| a )0‘I ttory Code _ZPC{H&)?@)WQ_J‘ 03[&5 A[l‘l‘:,hus‘s ompletion o ‘1& ,4 “O 3 QS |
| Sample Tﬁ)?: E C" i | Date of Samplmg ’ Q1 7 ' !

. opl) | (&03 XS
| Sampling Location : V\ﬂ[ ’

L \FJ @ufM Cf*f ST f

i, i

" Sample. COllccted by

At Z/(M/vma =

Muhou of Analysis-  APHA AWWA ,\WEF, 23 Edition, ,IS 3023 (Par-44) for BOD T
: Method of Sampling- Standard Mcthods for the Examination of Water snd Wastewater; APHA, A\WWWA | and WEFR, Ed24°, 2023

]' Name of test Standards [ uUnit -[“__—“ﬁ_cmsmt T " Test Method T
| 5N Parameters prescribed by '
- CP.CB .
P | - pHat25°C | 5590 - iR i 4500 H+ B Electrometeic Method |
;_4._2:.& I "I‘ot;al Suspeudc:lwm 100.0 l mg/L - _é ..4.._'_6_.- == “_2%T)—i‘vt)_l';l‘§1;siwndcd Sulids dvicd ut !
Solids © : 103-105°C 'l
| - — = — e et e "'l
[ 3. Total Dissolved - mg/L l L{ ‘;2 D'o 2540 C Total Dissolved Solids dried at I
. Solids 180°C i
| Total Solids - mg/L | ]800+ 0 ____' 2540 B Total Solids dried at 103-105°C
{ B.O.D 30.0 mg/L 0,2 u ' 0 : 3-days 27°C IS 3025 ( Part 44): 1993 Bio
l Chemical Oxygen Demand
A cop | 2500 | mglL | UbL'o0 l 52201 Open Reflux Method J
Analysed By
(L.AYJ.R.F
Reviewed By
Arnthorized Signatory
,
/ ,‘
(A.S.0) (Regionat O¥ c‘-%/'l‘echnicul Munager)
Noteé: 1. The result in the Test Report relate only (o the items tested.2, The report shall not be reproduced-except in full, without

the written permission of laboratory. 3. The test report pertains to the sample as received in Lab.
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— B PRTAT—S0H0 TSyl fi=ror 91, mfSramarg
- Regional Office, U.P. Pollution Control Board, Ghaziabad
R mp"’ o Website- www.uppcb.com, e-mail:roghaziabad@uppcb.in
_!‘CB—I, ﬁg—gﬁ\'{'
W e (A28 Sz, / 2025 Rt 2.5lad)lars

M/s Utility Estates Private Limited
Vill - Shahpur Bamheta Mehrauli, Pargana Dasna,
Tehsil and District — Ghaziabad.

fava: 511 (Uguer fAaRor den fAiEon) sfdfeE, 1974 ©9 oy (guwr fAaRor
aerr fegaen) A 1981 & WU & SUTe & TWRy A |
SR favge gitfa st sl &1 Ja T80 d- &1 B PR D
URATSTHT el &1 FRIE0T 59 HIed & Wifdigd Jf¥eRal gRT fRAis 18.03.
2025 1 30 18, gHocIoN0 S=aral &) SuRefa # frar wrar| fFlieor & ww
D! GRATSET 7 T Fat o1 vHociodio &1 FReror fhar wam| ey g
= fagall & a7 A difod 8-

1. feror fadid 18.032025 & W URAGHT # efud oo &
Sl @ JA¥Celc W FAMIex wIfud w8 uram 737 a1 gHociodo &
SNTgs | FHIT 1fferd TRgd -2 fhd 1 2|

2. P JHCEIAR IRAGHT & I 9 gRT 9N 99 AEHfd
STl /91g W AT w6l &) JuTed oTRAT 39 SRt WU T8y 2|

31 amuel SR fhan Srar 8 % SwRiaa famgell @ srute siea
T & & U qwile H bt § U dee gRfEad o, g Seted o
<IN § SWIGT I Wil & oFava T 9IS §RT & BRIATE B Fad

SR ST @Il &1 8N | r%\/
g "fsﬁhmfr

z

ST DATE : AMEOTAOTHO—2, WFEI—16, TYERT, TORATEIE—201012 HIT—0120—4160108
&A™ : TC-12V, fa @ve, Ml TR, o@=e 226010

Notice_Anshul_2020
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—— &Y PTEE—o%0 gyl =0T §8, MSETE
m Regional Office, U.P. Pollution Control Board, Ghaziabad
2 %ﬁh Website- www.uppcb.com, e-mail:roghaziabad@uppcb.in
oot o 0 fo Ao GA. /2025 i 2ozl
A erraTd gEIies wHied foho,

I YRR FRCT, WRIA—SAT,
qede 9 SHYE—TTIES |

(Email- prahalad@agarwalassociatesgroup.com)

fva: oo (guer frarer qen friEen) s, 1974 w9 9y (IgEor Ao
eI =) w1981 & WAl & Ut @ W H |
SR favgs affa affgdl &1 ded 980 =9 &1 B B | D
RIS T &7 eI 39 Faie & Widad JAfEeiRal gRT faie 18.03.
2025 BT 5 SovHo TR, We AoR & IURART A o mam | FRieror & 9oy
Ml gRATSTT § wnfid Gl 03 THocIoWo 1 fRleror fdhar war| g gRi
oy favgelt & A A ey dffea g
1. feror i 18.032025 & W uRaeT ¥ wifdg wwodiodio &
$IOIE 9 MScole W TelMiey WAfd. 981 urar a1 qeil gaodioqo Bl
SANTgEs | FHERT e TR 8 5 T B |
2. B AMAEHAR IRAST & 5T a8 §RI O | Fedfd
el /9 # AR wral o JrguTerd ot 59 S W UT| T8 §

ara: sl AR frar S 2 f SwRiaa fowgeil &1 srgurer= amn
U Uit @ U e ¥ Bried ¥ A s ghiEa @, s Seodd Bl
M W SR It WIfQemsi & sraeia oy 918 §RT dd $IIdIE BT qaw

TR e Il &1 81 | G%A//V

WW

S PRI : AEOTAOTHO—2, VeeR—16, TYRRT, TIITEIE—201012 BIF—0120—4160108
q@ITeY : TC-12V, i @vs, Ml TR, a@9; 226010

Notice_Anshul_2020
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